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REPORT

1. Introduction

I, the Chairman of the Committee on Government Assurances,
having been authorised by the Committee to present the Report on
their behalf, hereby present this Eighth Report of the Committee.

2. The Committee was nominated by the Speaker with effect from
the 1st May, 1969.

II. Sittings of the Committee

3. After the presentation of the Seventh Report (Fourth Lok
Sabha) on the 13th December, 1869, the Committee held 7 sittings on
the 27th and 28th January, 13th February, 3rd, 4th, 20th and 28th
April, 1970.

4. At these sittings, the Committee considered the following
items:—

(i) the nature and extent of implementation of various assur-
ances as a result of scrutiny of the statements laid on the
Table of Lok Sabha;

(ii) the requests from Government for the dropping of assur-
ances;

(iii) review of assurances pertaining to First to Third Sessions
of Fourth Lok Sabha, which had been pending implemen-
tation for more than two years;

(iv) the scope of the term, “The matter is under consideration”
appearing in various answers to questions for the purpose .
of culling out as assurances;

(v) representation received from the President, South Patel
Nagar House Owners Association re: violation of assurances
given on the floor of Lok Sabha re: allotment of land

to displaced persons from West Pakistan on a ‘no profit
no loss basis’; and

(vi) representations received from various Cooperative House

Building Societies regarding allotment of land in Shah-
dara Zone.

5. The Committee also examined the representatives of the De-
partment of Works, Housing and Urban Development and Delhi
Administration at their sitting held on the 3rd April, 1970 to discuss
the. points raised in the representations of various Cooperative House
Building Societies regarding allotment of land in Shahdara Zone.
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6. A brief account of the discussions held and the conclusions
arrived at by the Committee on the above matters is set forth in the
Minutes of the sittings of the Committee which are appended to this
Report and form part of it. Cases where as a result of the discus-
sions held, the Committee found it necessary to make certain observa-
tions|recommendations have been discussed in detail as under:—

II1. Outstanding Assurances pertaining to the Third and Fourth Lok
Sabha (First to Ninth Sessions).

7. At the sitting held on the 20th April, 1970, the Committee per-
used the table (Appendix I) indicating the number of assurances
outstanding after the scrutiny of various statements showing action
taken in implementation of the assurances, as laid on the Table of
the Lok Sabha by the Minister of Parliamentary Affairs and Ship-
ping and Transport on the 28th March, 1970. The Committee desired
that Government should take vigorous steps to liquidate the remain-
ing 7 assurances pertaining to the Third Lok Sabha and 1970 out-
standing assurances relating to First to Ninth Sessions of Fourth Lok
Sabha without further delay.

8. While reviewing the assurances pending implementation per-
taining to First to Third Session of Fourth Lok Sabha, the Com-
mittee were very critical of the abnormal delays on the part of Gov-
ernment in implementing the assurances. The Committee are
distressed to note that even assurances of a very simple and routine
nature had not been implemented for a long time. The Committee
have no reasons to believe that it should take as much as 2 to 24 years
to collect simple information. The Committee feel that with the
passage of time, the information promised in such assurances loses
its public importance and ultimate utility and there is no alternative
left but to drop such assurances, as no useful purpose is served hy
mere swelling the outstanding statement of assurances pending
implementation.

9.The Committee also deprecated the tendency on the part of
Government to withhold information by giving a stereotyped reply
viz. “The information is being collected and will be laid on the
Table of the Lok Sabha in due course”, as such an answer is likely
to render the Question—answer exercise as an infructuous one. The
Committee desire that this malady should be discountenanced as far
as possible.

IV. Scope of the term “The matter is under consideration” appearing
in various answers to questions for the purpose of culling out as
‘Assurances’

10. The Committee considered the scope of the term “the matter
is under consideration”, appearing in various answers to questions
for the purpose of culling out as ‘Assurances’. It was brought to
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the notice of the Committee that the term “The matter is under
consideration” was included in the ‘Standard List’ of terms constitut-
ing assurances as approved by the Committee on the 9th April, 1954.
Accordingly, most of the answers containing the term. “The matter
is under consideration” though omitted by D.P.A. were being culled
out as assurances by the Lok Sabha Secretariat. As a result of this,
a great deal of correspondence had to be exchanged with the Depart-
ment of Parliamentary Affairs who represented for dropping of scme
of such assurances on the ground that they were mere statement of
facts and did not constitute any commitment to furnish further infor-
mation to the House. After examining a few such cases, the Com-
mittee decided that for the purpose of culling out of assurances, each
answer containing the term ‘the matter is under consideration’
should be examined on merits, keeping in view the context of the
question and the answer given thereto.

V. Representation dated the 24th January, 1970 from the President,
South Patel Nagar House Owners Association, re: violatien of assur-
ances given on the floor of Lok Sabha regarding allotment of land
to displaced persoens from West Pakistan on a ‘no profit no loss basis’

11, The Committee considered the points raised in the representa-
tion dated the 24th January, 1970 from the President, South Patel
Nagar House Owners Association (Appendix II) regarding the viola-
tion of assurances given on the floor of Lok Sabha in reply to ques-
tion Nos. 1504, 2046 and 10165 answered on 28th August, 1956, 12th
September, 1956 and 9th May, 1968 (Appendix IIT) respectively, pro-
mising that the plots of land and|or houses built thereon, allotted
to the displaced persons from West Pakistan would be leased out
to them on ‘no profit no loss basis’ and that the lessees becoming
owners of the leased property on payment of actual cost thereof in-
cluding the development charges for the land.

12. The petitioner represented that while allottees were awaiting
replies to their applications addressed to the Ministry of Rehabilita-
tion for the grant of ownership rights on the payment of actual costs,
the Land and Development Officer of the Department of Works,
Housing and Urban Development, had brought out a pamphlet en-
titled ‘Information for the guidance of lease-holders’ (WHS-42) in
which he was reported to have assigned fantastically high values to
the land in these colonies for purposes of raising ground rent etc.
This, in the opinion of the President of the said Assocation was a
clear violation of the assurances given on the floor of the House.

13 A copy of the above representation was forwarded to the
Ministry of Health and Family Planning and Works, Housing and
Urban Development (Department of Works, Housing and Urban
Development) for comments. In their reply dated the 1st April, 1970
(Appendix IV), the Department of Works, Housing and Urban Deve-
lopment stated that in answer to Starred Question No. 1504 on 28th
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August, 1956, the then Deputy Minister for Rehabilitation had stated
that allottees would have to pay the actual cost of construction and
the cost of land, etc., meaning thereby that the allottees would pay
the cost of land and the development expenditure. This did not
means that the usual terms, including inter alia the requirement of
paying the annual ground rent were dispensed with. There was
no express or implied commitment for the transfer of land on the
free hold basis.

The Ministry further stated that it was again confirmed by the
then Minister of Rehabilitation in reply to Starred Question No. 2046
on 12th September, 1956 that the cost of houses would be charged
on a ‘no profit no loss basis’. This statement did not imply that the
land under the houses would be transferred to the allottees of the
houses on the ‘free hold basis’ after payment of the cost of land with
development charges. The disposal of the houses was governed by
the terms and conditions of the lease announced in 1949 and incor-
porated as Appendices XII and XIII in the Displaced Persons| Com-
pensation and Rehabilitation Rules, 1955.

The Ministry further stated that in reply to Unstarred Ques-
tion No. 10165 on 9th May, 1968, the then Deputy Minister of Reha-
bilitation had stated that the allottees of houses in South Patel Nagar
had to pay the actual cost of acquisition and development etc. and
the ground rent as agreed upon initially. It was confirmed that
the basis of calculation of the annual ground rent remained un-
changed i.e. ground rent would be charged in accordance with the
terms and conditions of the lease, initially agreed upon with the
lessees. There was thus no question of giving the ownership of the
land to the allottees ‘on free hold basis’ after payment by them of
the cost of acquisition and development of the land.

The Department of Rehabilitation had announced the terms and
conditions of allotment of land on tHe 26th January and 26th June,
1949 and those persons who had accepted the terms and conditions,
were allotted houses in the various Rehabilitation colonies in Delhi]
New Delhi including South Patel Nagar. One of the conditions
announced was that the land would be held on lease for 99 years.

After considering at some length the points raised in the repre-
sentation and the comments offered by the Ministry thereon, the
Committee came to the conclusion that no assurance/commitment as
contained in the answers to the above questions, had been violated
by Government. The Committee, therefore, decided not to pursue
the matter further.

VI. Representations from various Cooperative House Building So-
cieties, New Delhi regarding non-implementation of assurance
relating to priority to be accorded for allotment of land in
the Shahdara Zone

14. A representation dated 18.1.1970 (Appendix V) addressed to
the Chairman and Members of the Committee on Government As-
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surances, was initially received from the Honorary Secretary, Mini-
stry of Commerce and Industry Cooperative House Building Society
Ltd., New Dehi. The petitioner stated that under the ‘Scheme for
Large Scale Acquisition, Development and Disposal of Land in Delhi,
prefential treatment was accorded to the Co-operative Sector and
a number of concessions such as the lower premium rate, a some-
what higher plot-area, etc., were allowed to that sector. In 1964, a
number of areas in Shahdara and West Delhi were offered to Group
IV Societies (Group-wise classification of various Cooperative House
Building Societies is given in Appendix VI). Due to way-wardness
of Jamuna and the annual floods it carried during monsoon, the com-
position of soil, higher level of sub-soil water and saline belt, none
of the Societies came forward to make a choice in favour of that
Zone. At that time, an inducement was given by the then Housing
Commissioner that whoever made a choice in favour of that Zone
would be accorded first priority in the selection of site in that Zone
On that basis, according to the petitioner an assurance was held out
to the Ministry of Commerce and Industry Cooperative House
Building Society Ltd., which was the flrst party to accept allotment
in that area and also to the Railway Board Cooperatibe House Build-
ing Society Ltd., which was the second society willing to accept
allotment in that area, for the allotment of land in the Shahdara
Zone on priority basis. When these two societies indicated their
preference for allotment of land in Zone E-12, it was confirmed to
them by the Administration in writing. Subsequently, some more
Societies indicated their willingness for the allotment of land in
Shahdara Zone and a list of 31 Societies was accordingly finalised
for allotment of land in Shahdara Zone E-8 and E-12,

15. In 1966, the Delhi Administration asked these Societies to
deposit the first instalment of 50 per cent towards premium of land
@ Rs. 8- per sq. yard which was treated as ‘Security’ for the due
performance by a Society of the terms of agreement. In that letter
it was clearly stated that ‘if the payment is not made by the pres-
cribed date (i.e. 31st July, 1966) the case of the Society for allot-
ment of land will be closed. According to the petitioner, with the
grace period of 15 days (as the Administration delayed in issuing:
challans to the Societies) only 2 Societies viz., the petitioner's
Society and the Friends Central Government Cooperative House
Building Society made the payment in time and the cases of
the remaining Societies ought to be automatically closed. According
to the petitioner the remaining Societies, on reactivisation (through
grant of extension etc.) could be placed next to the aforesaid two
Societies in the priority list.

16. The petitioner further stated that while replying to Unstarred
Question No. 7227 in Lok Sabha on 15th April, 1968 (Appendix VII),
the then Deputy Minister for Health, Family Planning and Urban
Development held out a promise that Government proposed to give
priority for allotment of site to those Societies which had deposited
the cost in time. He also stated that the scheduled date for de-
positing the cost of the land was 10th March, 1968 and 15 Societies



had deposited the desired amount by that date. According to the
petitioner, only 13 Societies, including his society and the Friends
Central Government Cooperative House Building Society (and not
15 Societies as stated in reply to the above question) completed
payment in time, On the 1st June, 1968, the Land and Building
Department of Delhi Administration asked for payment of Zonal
Road contribution and the letter stated inter alia ‘you are therefore
requested to deposit the said amount immediately by 30th June,
1968, failing which the priority will further be lowered down while
allocating land. The petitioner contended that the above stipulation
of the Delhi Administration clearly made the payment a decisive
factor in determination of inter se priority in conformity with the
assurance given in Lok Sabha on the 15th April, 1968. The payment
in respect of the said zonal road contribution was made by only 8
societies including the petitioner’s society and the Friends Central
Co-operative House Building Society, in time.

17. The petitioner further stated that inspite of the Government
Assurance given in reply to part (d) of Unstarred Question No.
7227 answered in Lok Sabha on the 15th April, 1968 as well as the
commitment of first priority given to his society and also the posi-
tion reiterated by the Delhi Administration in their Circular letter
to the Societies making timely payment as the categorically decisive
factor for priority for the allotment of land to the House Building
Societies, the Delhi Administration proceeded to make the priority
list on the basis of the date of registration of a Society as could be
evident from the statement laid by Government in Lok Sabha on
21st November, 1969 in implementation of the assurance arising out
of the reply given to Unstarred Question No. 7936 answered in Lok
‘Sabha on the 28th April, 1969 (Appendix VIII). The petitioner alleg-
ed that the drawing of priority list by the Delhi Administration on
the basis of the date of registration of the Society was clearly an
after-thought on account of politica] ppessures and other extraneous
considerations and it was a clear violation of the Government as-
surance given on floor of the Lok Sabha on the 15th April, 1968, As
a result of this, the petitioner’s Society had been relegated.

18. The petitioner further stated that the Delhi Administration
went on adding more societies to the original list of 31 Societies
from time to time thereby affecting adversely the position of the
original Societies. He mentioned the names of the Central Excise
Cooperative House Building Society and the Defence Headquarters
Civilian Personnel Cooperative House Building Society which had
been allotted land in Najafgarh Road Area, which had been added
to the original list. He alleged that the Defence Headquarters Civi-
lian Personnel Cooperative House Building Society was placed high
in the priority list merely on account of its earlier date of registra-
tion though it had made the payment only in 1969. Similarly, the
Preet Nagar Cooperative House Building Society and the Delhi
School Teachers House Building Society were also brought in Shah-
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dara Zone with their staggeringly high requirements of 174 and 139
acres respectively The former society was neither Group II nor Group
IV Society and except a token payment of Rs. 7 lakhs, it had yet to
make payment to the Delhi Administration and that for a member-
ship of 1,000 which entitled it to about 83 acres only, an allotment
of 174 acres had been finalised. The latter Society, it was alleged,
had not been functioning properly and its management had been
superseded by the Administration for a number of irregularities.
The petitioner stated that the allotment of land to both these Societ-
ies accounted for 313 acres as against the availability of 550 acres
in the Shahdara Zone. According to the petitioner, the addition of
new Societies to the original list in general and the aforesaid two
Societies in particular, with a demand for 313 acres, had been res-
ponsible for the delay in the allotment of land to the original 31
Societies and thus posing before the Administration the question of
shortage of land vis-a-vis the total requirements of all the Societies.

10. The petitioner further stated that though his Society and other
Societies had approached the Administration to adhere to the prio-
rity list drawn up in accordance with the commitment made by
Government on the floor of the House in reply to Unstarred Question
No. 7227 on the 15th April, 1968, but they did not get any favourable
response, The petitioner requested the Committee on Government
Assurances to dook into the matter and help his Society in restoring
its claim of first position in the priority list for the allotment of land
in the Shahdara Zone area.

20. The Ministry of Health, Family Planning and Works, Housing
and Urban Development, (Deptt. of Works, Housing and Urban
Development), to whom a copy of the above representation was sent
for comments, vide their O.M. No. 7-1(8) |69-UD, dated the 10th Feb-
Tuary, 1970 (Appendix IX) stated inter alia as follows: —

“ . ] ]

(1) The Ministry of Commerce and Industry Cooperative

House Building Society was registered on 5th September,

1960 and they were allotted 71 acres of land in the

Shahdara area. Subsequently, the 15 per cent reduction

was made in the area of all societies including the one

presently under consideration. According to the date of

registration, this Society stands at No. 27 amongst 37

Societies which are to be allotted land in the Shahdara

area. No commitment has so far been made to this

society by the Delhi Administration that they would be

given first priority in the allocation of land. Such com-

mitment would be patently irregular because it would

amount to brushing aside the claims of approximately 10,000

members of other Cooperative societies which were

registered earlier than the present one and whose mem-

o bers have waited for a longer period of time for the allot-
i ment of land. '
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(ii) It is true that in respect of part (d) of Lok Sabha Un-
starred Question No. 7227 on the 15th April, 1968 asking
whether Government proposed to give priority for allot-
ment of site to those societies who had deposited the cost
in time, the then Deputy Minister for Health, Family
Planning and Urban Development gave a reply in the

affirmative. This was based on the policy contemplated
at that time.

(iii) Subsequently, however, the Land Allotment Advisory
Committee recommended that the priority in respect of
allotment of land to Cooperative Societies in Delhi should
be determined in the order of the respective dates of regis-
tration. This principle had been followed while finalising
the general development plans of Group IV Cooperative
Societies of Rohtak Road Area and Pritampura area.

(iv) What Government propose to do, is not a definite commit-
ment that it would definitely be done. There are several
considerations which have to be weighed between the stage
of considerations to the stage of final decision. There was,
therefore, no definite commitment to the Ministry of Com-
merce and Industry Cooperative House Building Society
or for that matter to any other society that the date of
payment will be the only criterion in fixing the priority for
allotment of land. It will be too much to expect that the

seniority in the matter of registration would be brushed
aside summarily.

(v) The entire matter has now been considered by the
Lt. Governor, Delhi. Considering the fact that the basic
policy of allocation of priorities is seniority in terms of
registration, and the fact that some societies in the
Shahdara area have delayed payment inordinately, he has
decided that inter se priorities for allotment would be made
on the basis of weightage in favour of the date of regis-
tration against that of the date of payment of premium
for land in the ratio 2: 1.”

21. The Committee considered the representation submitted by
the Ministry of Commerce and Industry Cooperative House Build-
ing Society Ltd.,, New Delhi and the comments of the Department
of Works, Housing and Urban Development thereon. As the ma-
terial placed before the Committee was not sufficient enough to lead
them to any conclusion and certain facts stated by the Government
also needed further clarification, the Committee decided that re-
presentatives of the Department of Works, Housing and Urban De-
velopment and the Delhi Administration might be examined.

22. The Committee also considered the representation dated the
11th February, 1970 from the Friends Central Government Em-
ployees Cooperative House Building Society Ltd.,, New Delhi (Ap-
pendix X) on the same subject and decided that a copy theweof



9

should be forwarded to the Department of Works, Housing and
Urban Development for comments and thereafter examine the re-
presntatives of the Ministry|Department and Delhi Administration
on the various issues involved in this matter.

In the meantime, the Delhi Administration (Land and Building
Department) issued a letter No. F. 13(47)|70|I&B dated the 1lth
March, 1970 circulating a Plan showing the proposed allotment of land
simultaneously to the various Societies in the Shahdara Zone (Ap-
pendix XI). While allotting the land, the Delhi Administration stated
that they had been guided by the new formula of determing inter se
priority of the Societies by giving weightage to the date of registra-
tion and to the date of payment of premium in the ratio of 2:1.

23. Further representations were received from the following Co-
operative House Building Societies against the adoption of new
formula:

(1) Representation dated 16.3.1970 from the Railway Board’s
Employees Co-operative House Building Society (Appen-
dix XII).

(2) Representation dated 13.3.1970 from the Ministry of
Commerce and Industry Cooperative House Building So-
ciety (Appendix XIII).

The petitioners represented that according to the new formula,
preferential treatment had been given to the defaulting societies,
while alloting them land at suitable sites in the Plan. They alleged
that the application of the new formula violated the assurance given
on the Floor of the House vide USQ. No. 7227, dated 15.4.1968 and
urged upon the Committee on Government Assurances to take up
the matter with the Department of Works, Housing and Urban De-
velopment and Delhi Administration,

Copies of the representations were also forwarded to the Depart-
ment of Works, Housing and Urban Development for comments.

24. The Department of Works, Housing and Urban Development
furnished the following comments on the various points raised in
the representations vide their O.M. No. 7-1(8) |69-UD, dated the 28th
March, 1970 for consideration by the Committee: —

“(i) Problems of acquisition of land in the Shahdara area
Land in the Delhi East Zone Shahdara area, was notified
for acquisition under section 4 of the Land Acquisition Act
in November, 1959. Subsequently, in 1963-64, piece-meal
notifications under section 6 were made. Land owners
challenged the acquisition proceedings in courts of law
and it was found necessary to amend the Land Acquisition
Act. An ordinance was accordingly issued by the President
of India on 20th January, 1967. The amended Act received
the assent of the President of India on 12th April, 1967.
The land owners unsuccessfully challenged the amended
Act in the Supreme Court.
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While these legal difficulties were being encountered, the
Delhi Administration apprehending delay in the acquisi-
tion of land, postponed the recovery of the second in-
stalment of the land premium from the cooperative so-
cieties of Shahdara area. After the decision of the Supreme
Court upholding the amended Act in February, 1968, the
Administration asked the Shahdara area societies to de-
posit the second instalment of the premium, within one
month, by 10th March, 1968. The two societies transferred
from the Najafgarh Road area were excluded from this
general circular because their cases had to be dealt with on
their own merits.

Out of a total of 51 Societies offered land in the Shahdara Area,
cases of allotment of 38 Societies were finalised. So far only nne
society viz., the Delhi School Teachers Society had been given final
possession of land. This was done in accordance with the special
powers of the Lt. Governor, Delhi, given to him under the Scheme
to help certain specific categories of professionals.

(ii) Policy regarding priority of sites

The Administration has been trying to enforce a policy regarding
allotment of land to societies on the basis of ‘first come first served’
The oldest societies, whose members have waited the longest for
the allotment of a plot should naturally be given priority over the
societies which were registered subsequently and whose members
had waited for a shorter period of time.

For the Administration to acquire land, however, it was neces-
sary that funds be available, Thus, funds are provided by the co-
operative societies and the Administration has also been aided con-
siderably by the provision of a Revolving Fund of Rs. 5 crores. Those
Co-operative Societies which have made the payment for the pre-
mium of land had helped the Administration by paying the cost of
acquisition. Therefore, in the matter of determination of inter se
priorities between the societies, the question of payment should also
be considered together with the factor of how long a member has
waited for the allotment of a plot to him.

The matter was placed before the Lt. Governor who had been
delegated with all the powers under the Scheme. Considering the
facts of the case that the basic policy of allocation of pricrities is
seniority in terms of registration and that a certain reply has been
made in Parliament, and the fact that some societies in the Shah-
dara area have delayed in making payment upto 300 days, the
Lt. Governor has been pleased to decide that inter-se priorities for
allotment should be made on the basis of weightage in favour of the
date of registration against that of payment in the ratio of 2:1. The
Land Allotment Advisory Committee at its meeting held on 7th
March, 1970, approved the formula.

The cases of two societies viz. Defence Headquarters Civilian
Personnel Cooperative Society and the Central Excise Cooperative
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House Building Society had to be considered on a different footing
because these societies were earlier offered land in ihe Najafgarh
Road area and subsequently that area was excluded from allotment
to cooperative societies.

(iii) The general development Plan of Delhi East Zone—Shahdara
area

A tentative general development plan for the Delhi East Zone—
Shahdara area, was prepared by the town Planner, D.D.A., according
to the priority lists supplied to him.

The Plan indicates certain sites to be allotted to the coopera-
tive societies. Representatives of cooperative house huild-
ing societies were shown the draft General Development
Plan on 5th March, 1970, and the revised policy adopted
for the fixation of priorities was also explained to them.
Subsequently, the plan was communicated to individual
cooperative societies.”

25. The Committee examined the representatives of the Ministry
of Health and Family Planning and Works, Housing and Urban
Development (Department of Works, Housing and Urban Develop-
ment) and Delhi Administration (Land and Building Department)
at their Forty-ninth sitting held on 3.4.1970 with a view to appraise
the correct position in regard to the various points raised in the re-
presentations of the various Cooperative House Building Societies
regarding allotment of land in Shahdara Zone.

26. During the evidence the Committee enquired as to what special
benefits accrued to a Cooperative House Building Society who gained
priority over others. The Secretary, Department of Works, Housing
and Urban Development stated that the point of priority had no
significance in the changed circumstances. According tc him, the
priority had relevance to the situation that existed in 1968, when
it was proposed to make allotments in a phased or staggered manner
amongst various societies over a period of time. Now that allotment
of land was being made simultaneously to all societies at one time
according to an integrated plan, the term ‘priority’ had no signifi-
cance in so far as early allotment was concerned. However, in the
changed circumstances, priority had relevance only for the purpose
of giving preference in the selection of a site and location of land at
the time of allotment,

In reply to a question, whether any preferential traetment was
given to societies according to the latest concept of priority, the
representative of the Department of Works, Housing and Urt'n
Development stated that some preference had certainly Leen given
in the allotment of chunks of land to different societies in the
Shahdara Zone as some pieces of land were nearer the centre of
Delhi and some farther away. Nearer land had been given to the
society which ranked No. 1, taking into account two factors i.e. the
date of registration and date of payment towards the cost of land.
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27. During the evidence, the Committee observed that the assue
rance given in answer to Unstarred Question No. 7227 on the 15th
April, 1968 that priority would be given for the allotment of - site
according to the date of payment towards the cost of land, had been
violated. Explaining the background against which the assurance
was given and the circumstances under which the policy was subse-
quently changed, the representative of the Department of Works,
Housing and Urban Development stated that the statement then
made had reference to the possibility at that time that allotments
would be made in chunks at different times tor different societies as
and when land came under the possession of Government. The in-
tention at that time was that in making allotment, preference would
be given to those societies who might have paid earlier, but later
on in the light of the experience that D. D. A. had in West Delhi,
they came to the conclusion that the lay-out of the whole area of
about 1700 acres in Shahdara Zone had to be planned in an integrated
manner and that there was no possibility of making allotment in piece-
meal. They decided that this must be planned in an integrated man-
ner with facilities for road, schools etc. Explaining further, the ve-
vresentative of the Delhi Administration stated that difficulties were
experienced when they tried to provide community facilities com-
pulsory under the Master Plan of Delhi. Some portion of the lend
had to go to the School or for a shopping centre etc. That was from
the point of view of planning. Another point was in respect of engi-
neering. The whole area had to have an integrated drainage and
sewerage. The water of one society could not be left to flow in an-
other. Similarly for water supply, the things had to be integrated.
That was how a situation came when it was considered necessary
that all the land should come up for allotment at one time and not
over a period of time.

In the light of the changed circumstances, the Committee are led
to the conclusion that the term ‘Priority’ has now relevance for the
purpose of giving preferential treatment in the selection of sites and
location of land to the societies.

28. The Committee wanted to know the justification for adopt-
ing the new formula of giving priority according to the date of re-
gistration and date of payment in the ratio of 2:1. The represen-
tative of the Department of Works, Housing and Urban Development
stated that in the mind of Administration there were two im-
portant considerations. Firstly certain societies had been registered
as early as 1952, 1955 and 1958 and so on, and had waited for a long
time. The desirability of giving adequate weightage to the period
over which members of societies had to wait was beyond any doubt
and that was a very sound and fair decision but in the light of the
statement made in Parliament, the Administration also decided that
gome weightage should be given to the aspect of payment.
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The Committee are not at all convinced with the reasons advanc-
ed by the Government justifying the ‘adoption of the new formula.

29. In order to assess the impact of the application of the new
formula on the Societies who had made payment in time, the Com-
mittee scrutinised the list of societies supplied by the Delhi Ad-
ministration, arranged in order of diate of pPaymeht -(Anmkxure to
Minutes dated the 20.4.70) and heted that the followtitg étght so-
cieties had deposited the required mmount towidds the prefiuin of
land by due date ie. 10th Mareh, 1968:

Py | TS
S. Name of th2 Societies Date of payme:t Position ia the fi al
No. list as prepared by

the Declhi Admi-
pistration accord-
ing to the new

‘ormula
1. Certral Revenues GHBS 25.5.67 28
2. Guibrit CHBS 23.1.68 10
3. Friends Central Govt “mployees CHBS 7.2.68 29
4. Amtrican Embas:y CHBS 1%.2.68 L
5. Mih, of W.H.8. CHBS 23.2.68 1
€, Bhavati CHBS 29.2.68 2
7. Panjdtarni CHBS 3.5.68 13
8. Comptroder & Au. itor Genéral C-IBS 7.3.68 4

While examining the extent of weightage given to these societies,
in the final priority list drawn by Delhi A ministration according to
new formula (Annexure to Minuteg dated 20.4.70) the Comnifttee
noted with concern that Society (Central Revemué¢ Co-bfjerbtive
House Building Society) which stood first in the priority list actord.
ing to the date of payment had been relegated to the 28th position
in the Final List. Similarly, the position of certain ether pocitties
who had made payment in time had been relegated in the Finat List.
The Committee were constrained to nete that while adopting mew
formula, due weightage had not been given according to the date of
pPayment. .

30. When asked why the complicated procedure of alloting q-.arks
was adopted instead of a simple procedure of arrenging Socfeties in
order of 9:1 according to the date of registration and date of pay-
ment, the representative of the Department of Works, Housing and
Urban Development stated that those Zmiietiee werg freef t: prlg‘e?
any suggestion to the Lt. Governor. arge number o -
ht)i'onsgl’tgad, in fact, beén made by the socteties to the Dethi Atinithis-
tratioh in regard to thé particular piece bf lamd to be given to them.
870 (E)iL.8.—2
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In the opinion of the representative of the Department of Warks
Housing and Urban Development, the present allocation was provi-
sional one and it was open to the Delhi Administration to take

appropriate action in the light of the representations received by
them.

The Committee regret that they are unable to appreciate the
basis for evolving the complicated system of allotting marks while
drawing up the final priority list according to the new formula, in-

stead of following the simple method of arranging the societies in
the ratio of 2:1.

31. During the course of evidence it was pointed out by the
Committee that whereas in the answer given on the floor of the
House, vide USQ. No. 7227 dated the 15th April, 1968, it had been
stated that 15 societies had deposited the cost of land by due date:
i.e. 10.3.1968, but in the list supplied by the Ministry later on (An-
nexure to Minutes dated 20.4.70) only 8 societies had been shown
which had made the payment in time. Explaining the reasons for
the discrepancy, the representative of Delhi Administration stated
that the Societies were asked to make payment by the 10th March,
1968. They made the payment to the Reserve Bank of India. The
information about deposits was collected by the Delhi Administra-
tion in the first week of the month pertaining to the preceding
month. It took normally 3-4 weeks to know the date of deposits.
In the meanwhile, they had to prepare the answer to the Lok Sabha
Question which was listed for 15th April 1968. So, they had the gene-
ral idea that 15 societies had made the payment on the basis of
Challans issued for payment to the societies but it was possible that

they might have delayed their payments through their bankers to.
the Reserve Bank of India.

The Committee are not satisfied with the explanation given by
the Delhi Administration for the discrepancy in the information laid
on the Table of the House regarding the number of Societies who
had made payment in time. The Committee fail to appreciate the
perfunctory manner in which important information to be laid on
the Table of the House, had been collated and given, which was

based merely on the guess work, without proper verification of the
real position.

The Committee were of the opinion that this discrepancy has
been responsible for creating a lot of confusion and misunderstand-
ing in the minds of the societies who had been challanging the posi-
tion stated in the answer to the question. The Committee trust
that the Delhi Administration will now make the position clear to
the societies concerned.

32. During the course of evidence it was further pointed out by
the Committee that originally there were only 31 societies who ac-
cepted land in Shahdara Zone and whose list was finalised by the
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Delhi Administration but later on this list continued to be expand-
ed which had now increased to 37 societies. The representative of
the Delhi Administration stated that 49 societies were offered land
in Shahdara Zone and 31 accepted right away. 2 societies had to be
shifted from the Najafgarh Road areas to this area, because the ear-
lier zonal plan of the Najafgarh area was modified and the use of
that land was made by the D.D.A. for their multi-storeyed and row-
housing residential schemes. Those two societies had to be shifted
into this area. Four other societies had to be shifted to this area
from various areas of South Delhi. Government, for public purpose,
acquired their land and felt that they could go into this Delhi East
Zone. Therefore, 37 societies had been fitted into the Development
plan now prepared for Shahdara Area.

33. Answering a question as to whether the inclusion of new so-
cieties, had in any way adversely affected the claims of the original
31 societies, the representative of Department of Works, Housing
and Urban Development stated that there was no denying the fact
that certain societies had been injected later on. Administration
had perhaps felt that this was necessary in the interest of societies.
There was never any assurance that only 31 socleties would be al-
lotted.

The Committee felt that the injection of new societies to the ori-
ginal list of 31 societies, though justified by Delhi Administration on
various grounds, did affect the original pnonty of these socicties
adversely.

34. On the question of penalising the defaulting societies, the
Committee pointed out that the letter issued by the Delhi Adminis-
tration calling for the payment of instalments categorically stated
that if the payment was not made by the prescribed date, the case
of the defaulting society for allotment of land would either be
closed or further lowered down. The representative of the Depart-
ment of Works, Housing and Urban Development explained in this
connection that Government had been considerate in accommoda-
ting even the defaulting societies but certainly the societies who
had paid the premium of land later had been given a demerit in the
marking system of the new formula now adopted.

While the Committee do appreciate the gesture of the Delbi Ad-
ministration in trying to be considerate to the defaulting societies
neverthless they cannot help feeling that this has been done at the
cost of the Societies who had paid the cost of land in time.

35. A number of societies had represented against the 15 per cent
cut imposed on the total allottable area, both to the Committee and
to the Delhi Administration. According to certain Societies, this cut
was arbitrary and it was also not imposed uniformally. As an
example, the Ministry of Commerce and Industry House Building
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Society had stated in their representation dated 214.1970 (Appea~
dix XIV) that in the casé of Railway Board’s Society, the cut irh-
posed works out to 74 per cefit instead of 15 per cent.

36. Explaining the circumstances necessitating a 15 per cent cut
imposed on the allottable area to various societies, the representa-
tive of the Delhi Administration stated that the total area in this
region to be ellotted to the Cooperative Socleties and to be used for
other common facilities was about 1700 acres. 33 per cent of this
arez had to be set apart for giving common facilities. Therefore, the
area left to be allotted to the Cooperative societies was only 1100
acres. This area had been divided over the 39 societies and it was
felt that they could fit them all into this area if the total area was
reduced by 15 per cent. He further stated that the Delhi Adminis-
tration had also decided that no one particular plot should be more
than 400 sq. yard in size. Having fixed the ceilintig of an individual
plot at 400 sq. yards, # was felt that societies which had earlier
offered land to their members upto 800 sq. yard, would be able to

cope with this 15 per cent reduction by merely bringing down the
ceiling.

After going through the various representatioms made by the So-
cieties, the Committee noted that this 15 per cent cut had been ogi-
tating their mind the most. The Committee trust that the Delhi
Administratien will look into the general grievimces in this behalf

and will adept a umiform peHey which would put an end to the
discontentmneat.

37. Referring to another point, whether any weightage had been
given for the payment of Zonal road contribution in time, the
representative of the Delki Administration informed the Committee
that having reduced the area of all sotieties by 13 per cent certain
amount was refundable to them whish had been adjusted against

the demand for zonal road eontribution and as such no weightage
was given.

38. While discussing the particular case of Preet Nagar Sociaty,
the Committee desired to know whether certain individuals had al-
ready purchased land in the Shahdara Zone which was subsequent-
ly acquired by the Delhi Administration, the representative of Delhi
Administration stated that 105 acres were purchased by several
hundred individuals. They had a total of 174 acres over a petiod of
time, i.e. earlier than 1957. The scheme of large scale acquisition,
development and disposal of land in Delhi came into effect from 13th
November, 1959. Any transactions regatding land which took place
before that date were considered valid and any transactions which
took pldce after the date of the notification were not considered
valid. The representative of the Department of Works, Housing and
Urban Development futther stated that there was only one Society,
namely, the Preet Nagar Soeiety which came under this category.
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Thi. Societh' had purchased the land well hefore the date of noy-
fication. They had purchased 174 aeres and the seme land had been
given back to them after yetaining portion of land for sonal road

and for community facilities etc, In all, 148 scres had been
earmarked for this Society.

39. Answering another specific question as to whether these per-
sons were asked by Government to form a Cooperative Society be-
fare their Claim for gllptment of land in that area could be consider
ed, the representative of Delhi Administration stated that no direc-

tion was given to them, but these persons registered themselves in-
to a Cooparative Society on 21.1.1957. -

40. The Committee desired to know whether any price benefit had
been given to the Cooperative Bocieties like Preet Nagar Society
who owned their land and which was subsequently aequired by the
Delhi Administration and again allotted to them. The representa-
tive of the Department of Works, Housing and Urban Development
stated that in Shahdara Zene, in respeet of 37 societies, the same
price had heen charged. In all these cases, the price charged was
Rs. 8|- per sq. yard. The societies registered earlier had not got any
price benefit. He further stated that it was a matter of general
policy preseribed hy the Government that no exception should be
made from the scheme of general acquisition. The decision of the
Delhi Administration was that those lands should be acquired end
afterwards, they might be leased out to parties accordjng to the lay-
out plan that was to be prepared. However in the whole scheme of
acquisition, weightage had been given to those who had land in their
possession and had acquired the same of their own.

41. The Committee further enquired whether the rate of acquir-
ing and allotting was the same or not. The representative of the
Department of Works, Housing and Urban Development stated that
there might be a difference. When the land was allotted, they had
to take into consideration the facts that 1|3 of the land acquired was
taken up for roads, school sites etc. A cost to that effect had also
to be added besides other developmental charges. The price had
been arrived at on the basis of ‘no profit no loss' consideration.

42. Referring particularly to Preet Nagar Society, the represen-
tative of Delhi Administration stated that partly a common pool
rate had been charged, hut the compensation paid for the land was
on the date of notification. The compensation had been paid to the
Society at the price of 1959 whereas the land was purchased by them

in 1952. The Sqciety had already paid the premium of land to the
Government.

43. On the question of aequisition of land amd premium charged
from Cooperative Soecjeties in Shahdara area, the Delhi Adminis-
tration in a note en the list of points arising eut of evidence stated
that it yas not pessible to work out the premium rate per sq. yrd. in
respect of land in Shahdara required for Preet Nagar Cooperative
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Society etc., because the acquisition proceedings were yet in pro-
gress in this area. The cost of land awarded and the enhancements
likely to be awarded by the Courts with other additional charges
which include the zonal road contribution, beautification and other
development charges had yet to be worked out. It was possible to
do so only after the enhancement awards have been finalised.

44, During the course of evidence, the Committee enquired whe-
ther apart from the 37 Societies to whom it was proposed to allot
land, there were any other societies whose cases had not been consi-
dered for allotment of land in that area. The representative of
Delhi Administration stated that there were 14 other societies whose
case were not considered. Giving full details of the cases of these
14 societies, the Delhi Administration have stated as below:

“Out of 51 house building cooperative societies, allotment of
land has been made to 38 cooperative societies (37 in
Group IV and Delhi School Teachers Co-operative House
Building Society. While making the offer of land in
1964, the Societies were required to convey their consent
by June, 1966. Only those Societies, who had conveyed
their consent in time, were considered for allotment of
land and cases of the remaining Societies (14) were closed
as per decision of the Land Allotment Advisory Com-
mittee taken in one of its meetings held on 17th January,
1968.

In consideration of the fact that the land was not available
for allotment to these societies, the Administration at first
fresisted the request of the societies for re-opening of
their cases. Later on the Chairman of the Land Allot-
ment Advisory Committee in a meeting on 13th March,
1969, recommended that the cases of societies, who ful-
filled certain conditions may be re-opened on the condi-
tion that they should pay their premium within one
month. It was also decided that the allotment of land to
those societies would be taken up for consideration only
after the cases of house building societies of Shahdara
Area which had already paid the premium were finally
disposed off.

In accordance with this decision, cases of 12 defunct coopera-
tive societies were considered and 8 societies who fulfilled
the conditions were made the offer on the term and condi-
tion noted above. Only six house building societies paid
the premium. Allotment of land to these defunct societies
is not at all linked with the cases of 37 societies. Since
the cases of 37 cooperative societies, who had paid the
amount of premium to this Administration have not been
finalised, the question of considering the later cases of 8
societies for allotment of land does not arise. It had
been made clear to these societies that in accordance with
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decision of the land allotment advisory Committee
they will be provided land only after the 37 societies are
finally provided land. There is acute paucity of land and
this Administration feel that these societies may have to
be shifted to the area North of Shahdara.”

On perusal of the joint representation dated 30.3.70 of the six
societies addressed to Delhi Administration (Appendix XV), the
‘Committee feel that it is high time that the cases of these societics

-are taken up for actual allotment, since all the 37 societies have now
been accommodated.

45. Discussing the scope of the answer to Unstarred Question No.
7227 answered on the 15th April, 1968 which formed the basis of the
whole issue, to be treated as an assurance, the Committee took note
.of the plea taken by the Department of Works, Housing and Urban
Development that the reply to this question should not be taken as
an assurance on the part of the Government because what had heen
stated was only a proposal to allot land in accordance with priority
of payment of premium. According to them, a mere proposal might
not be construed as an assurance. The Committee regret that they
do not see eye to eye with the plea now taken by the Government to
riggle out of the situation in which they have been landed by the
adoption of this new formula of 2:1 and is of the opinion that the
veply did involve a definite commitment on the part of the Govern-
ment towards the societies who had paid the premium in time, which
was required to be implemented. .

46. While assessing the reaction of the societies who had been
offered land in the Shahdara Zone, the Committee took note of the
claim made by the Delhi Administration in their note submitted to
the Committee that all the societies had accepted the formula and
only one society namely, the Friends Central Government Em-
ployees Cooperative House Building Society had categorically re-
jected it. This society had claimed that better land should be given
to it since it had paid the premium in time. Another society, viz.,
Rashtriyajan, had stated that they deserved preferential treatment
because they were in possession of some land in South Delhi which
was acquired by Government. The remaining societies according
to them explicitly or impliedly accepted the formula and were in
agreement with policy of the Administration.

47. With a view to verifying the basis of the above claim, the
Committee scrutinised the representations of the various societies
addressed to the Housing Commissioner, Delhi Administration,
copies of which were submitted to the Comniittee, and noted with
surprise that.although most of the societies had accepted the offer
of allotment of land but the acceptance was not without reserva-
tions, as several societies while giving acceptance had represented
against (i) the formula adopted for allotting priority, (i) imposition
of 15 per cent cut by Delhi Administration ({ii) non-a.\llotment of
plot according to their preference etc., which points still remained
to be settled.
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The Committee regret to observe that the claim of the Delhi Ad-
ministration that there was a general satmc(mn with the policy of
allotment of the Dehhi Admimsttqtlon, is not supported by the facts.
From the scrutiny of the various regxeqenw of the Socicties
addressed to the Housing Commlpsmner. Del,hl Administration and
the number of representations still pouring in for consideration of
the Committee on Government Assurances, the €Committee were
distressgd to ngte that there were still several causes of grievances
which were agitating the minds of the societies and which needed to
be remedied by, the Delhi Administzation immediately.

In the ultimate analysis of the case and after taking into consi-
deration all aspects of the problem, the Comamittee have come to the
conclusion that even though in the changed comtext, the priority
could not he majntained for allotting sites to the societies concerned’
on the basis of the date of payment of full amount of premium with-
in the scheduled time, the preferentjal treatment for which they
were entitled, by virtue of having made the payment in time, should
have been shown to them, thereby leaving mo room for any grie-
vances by such societies. By adopting the formula on the basis of
earlier date of registration and date of payment in the ratio of 2:1,
which the Delhi Administration had evolved aecording to their own
whims and fancies, full justice had not been done to all concerned.
The Committee feel that essence of the assurance given by the:
Minister on the floor of the House on the 15th April, 188 had not
been kept up by the Delhj Administration. They regret to observe
that even though the eight societies mentioned in para 29 ibid who

were entitled to preferential treatmemnt for the allotment, most of
them had not been shown due comsideration.

.Although there are a number of grievances brought to the notice
by the Societies concerned in regard to the formula for the allot-
ment of land and 15 per cent cut etc. which need to be remedied by
the Delhi Admimistration, nevertheless, the Committee are alive to
the problem of illegal eacroachment on the land proposed to be al-
lotted to these Societies. The Committee are afraid that any fur-
ther delay in giving actual possession of land to the Societies, might
encourage further illegal encroachment on that land. The Commit-
tee would urge upon the Government to take early steps to give

actua) pessession of the land, to the Societies by sqttling their grie-
vanges at gu early date.

New DELHI; K. ANBAZHAGAN,
April 28, 1970,

Chairman,

Vmsakha 8 1892 (Saka). Committee on Government Assurances.



MINUTES
1. Forty-sisth Sitting

The Committee met on Tuesday, the 27th January, 1870 from
15:00 hours to 18.30 hours.

PRESENT PARLIAMENT LIBRAR)Y
Shri K. Anbazhagan—Chairman. (Library & Referenoe Bervics;
MEMBERS Ceatrel Govt. Publioations.

. ! Aoc NO. R ..’5'3..0..'8"-5‘ (S
Shri Maharaj Singh Bharati Bate. oS - 29
Shn Abdul Gml Dar reseseenccessse L) X " Y
Shri Narendra Ramchandraji Deoghare
. Kumari Kamlg Kumari
. $hri G. Y. Krishnan
. 8hri Bhola Nath Master
. Shrimati Mohinder Kaur
. Shri C. Muthusami
10. Shri A. S. Saigal
11. Maulana Ishag Sambhali
12. Shrimati Savitri Shyam.

© @ T DD WP

SECRETARIAT
Shri M. C. Chawla—Deputy Secretary.

2. At the outset, the Committee passed the following resolution
condoling the death of Shri S. R. Rane, M.P.:—

“The Committee place on record their profound semse of
sorrow over the passing away of Shri S. R. Rane, M.P

and send their heartfelt condolences to members of the'
bereaved family.”

The members, thereafter stood in silence for one minute as a
mark of respect to his memory.

3. The Committee then took up consideration of Memaranda
Nos. 71—74.

MEMORANDUM NO. 71

Scrutiny of statements showing action taken in implementation of
assurances as laid on the Table of the House by the Minister of
Partiamentary Affairs on the 24th December, 1969

¢. The Committee considered the following six items (Annexure

I) which were included in the seven statements showing action
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taken in implementation of the assurances as laid on the Table on
the 24th December, 1869 by the Minister of Parliamentary Affairs
and observed as follows:—

(i) Assurance given in reply to Starred Question No. 1264 on the
20th July, 1967 by Shri M. Sudarsanam and others regarding
proposals to change the land allotment policy of the D.D.A,
implemented vide item No. 1 of Supplementary Statement No.
XXIII for the Second Session, 1967.

The Committee decided to keep the assurance pending and di-
rected that the Ministry of Health, Family Planning and Works,
Housing and Urban Development might be asked to state the deci-
sion finally taken on the various proposals regarding allotment of
residential plots. The Committee desired that a final decision
should be taken expeditiously.

{(ii) Assurance given in reply to Unstarred Question No. 3566 on the
12th August, 1968 by Dr. Ranen Sen regarding revision of exist-
ing refinery pacts with the foreign oil companies in India im-
plemented vide item No. 23 of the Supplementary Statement
No. XV fcr the Fifth Session, 1968.

The Committee noted that discussions for revision of the exist-
ing refinery pacts with the foreign oil companies in India had been
going on for many years without substantial results having been
achieved. The Committee desired that the negotiations should be
conducted with a view to arriving at a quick decision in the matter
and that the House should be informed of the result achieved.

(iii) Assurance given in reply to Unstarred Question No. 1541 on
the 21st November, 1968 by Shri Hukam Chand Kachwai re-
garding allotment of agricultural land to Ex-servicemen in dif-
ferent States, implemented vide item No. 8 of Supplementary
Statement No. VIII of the Sixth Session, 1968.

The Committee noted that the required information was fur-
nished only in respect of seventeen States|Union Territories and
.that in respect of the remaining States|Union Territories information
was not available. The Committee felt that the assurance could
be treated as fully implemented only when complete information in
respect of the remaining States|Union Territories was furnished
and, therefore, directed that Government should collect the requir-
ed information expeditiously and lay it on the Table of the House.

(tv) Assurance given in reply to Unstarred Question No. 5280 on
the 3rd April, 1969 by Shri Shashi Bhushan regarding theft of
certain quantities of milk powder consigned to Delhi Milk
Scheme implemented vide item No. 29 of Supplementary State-
ment No. XII of the Seventh Session, 1969.

The Committee noted that the specific allegation made in a press
report had been investigated by the Delhi Milk Scheme departmen-
tally but it had not been possible for the Scheme to arrive at any
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definite conclusion and, therefore, the case had been referred to
the Central Bureau of Investigation for a further probe. The Com-
mittee directed that the assurance should be kept pending and
that Government should inform the House of the final outcome of
the C.B.IL's investigation.

(v) Assurance given during the course of discussion on Union Ter-
ritories (Separation of Judicial and Executive Functions) Bill
cn 7th May, 1969, implemented vide item No. 93 of Supplemen-
tary Statement No. XII for Seventh Session, 1969.

The Committee noted that the Law Commission had examined
the various provisions of the Code of Criminal Procedure includ-
ing sections 107 to 110 and that their report was awaited. The
Committee desired that the assurance might be kept alive and that
the House should be informed of the final decision taken by the
Government on the suggestions made by Shri Srinibas Misra during
the course of discussion on Union Territories (Separation of Judi-
cial and Executive Functions) Bill.

(vi) Assurance given in reply to a supplementary question by Shri
Sonavane on Starred Question No. 931 on the 8th April, 1969
regarding steps contemplated by Government to make preven-
tion of or obstruction in the exercise of franchise by the Sche-
duled Castes, Scheduled Tribes and weaker sections of society,
a cognisable offence, implemented vide item No. 122 of supple-
mentary statement No. XII for Sewventh Session, 1969.

The Committee noted that the Election Commission was consi-
dering a suggestion that the law should be made more stringent and
effective by providing inter alia a more comprehensive definition of
the expression ‘undue influence’. The Committee further noted
that intimidation of voters on caste or religious lines, ete. should
be made an electoral offence under the Representation of the Peo-
ple Act, 1951 and should also be made cognizable and a severe
punishment prescribed for the commission of such an offence.

The Committee directed that the assurance should be kept pend-
ing and that the House should be informed of the stage at which
the amendments to the law as contemplated above stood and the
likely time to be taken in finalising them and bringing forward
necessary legislation in this regard.

MEMORANDUM NO. 72

Requests from the Department of Parliamentary Affairs for drop-
ping 12 assurances.

5. The Committee took up for consideration the requests made
by Department of Parliamentary Affairs for dropping 12 assuran-
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ces (Annexure II) given by the Ministers in reply to the various
questions. After examining the reasans advanced by Government
in each case, the Commjttee observed as follows:—

(i) Assurance arising out of the reply given to Unstarred Question
No. 3673 on the 12th March, 1968 by Shri Narendra Singh
Mahida and others regarding Mahalaxmi Textile Mills Ltd,
Bhavanagar.

The Committee after perusing the reasons advanced by the Gov-
ernment decided to drop the assurance in question.

(ii) Assurance arising oyt of the reply given to Unstarred Ques-
tion No. 10013 on the 16th May, 1969 by Sarvashri P. R. Thakur
and Suraj Bhan regarding Promotion of Assistants.

While the Committee did not agree with the reasons advanced
by the Department of Parliamentary Affairs for dropping the as-
surance in question, they desired that the House should be inform-
ed of the final outcome of their consideration of the recommenda-
tions of the Coordination Committee which was set up by Govern-
ment to look into the grievances of the members of the Central
Secretariat Services and suggest remedial measures.

(iif) Assurances arising out of the reply given to Unstarred Ques-
tion No. 7993 on the 29th April, 1969 by Shri Bhogendra Jha
regarding Ashokg Mehta Committee’s Report on Khadi and
Village Industries Commission.

The Committee were not convinced with the reasons advanced
by the Department of Parliamentary Affajrs and felt that the reply
did constitute an assurance. They directed that the House should
be informed of the replies received from the remaining State Gov-

ernments regarding Ashoka Mehta Cofnmittee’s Report on Khadi
and Village Industries Commission.

(iv) Assurance given in the course of Half-an-Hour Discussion
raised by Shri A. Sreedharan on the 23rd April, 1969 regarding
Fertilizers and Chemicals Travdncore Ltd.

The Committee decided to drop the assurance in question as
they felt that the matter had been gone into in detail by the Com-
mittee on Public Undertakings in their Forty-fourth Report pre-
sented to the House on the 25th April, 1969.

(v) Assurance given in reply to a supplementary by Shri Bibhuti
Mishra on Starred Question No. 301 on the 4th August, 1969
regarding PL—480 transactions.

The Committee noted that in the course of supplementary ques-
tions on Starred Question No. 301 on the 4th August, 1969 the
Prime Minister had stated that provisions had been made in the



25

Budget for the rural electfification and that would help irrigation
and that all those matter were under consideration and there were
ifipediments in the utilisation of the funds. The Committee direct-
ed that the assurance should be implemented early and that the
House should be informied of the action takérn on the spetifie sug-
gestion of Shri Bibhutt Mishra regarding diversion of PL~<480
funds towards irrigation for agriculture purposes:

(vi) Assurance arisihg out of the reply given to Unstarred Ques-
tion No. 228 on the 30th July, 1860 Shri Dhireshwar Kalita
and others regarding Committee on ile Mills.

The Committee were of the view that the reply in question did
constitute an assurance. They directed that Government should
inform the House whether the report of the Working Group set up
to examtine the implications of merger of weak cotton textile mills
with sounéd ones had been submitted and if not, when it was likely
o be receiwad.

(vii) Assurance arising out of the reply given to Unstarred Ques-
tion No. 1480 on the 30th July, 1969 by Shri Ramavatdr Shastri
and others regarding Trade relations with the Latin American
Countries.

The Committee did not agree to drop assurance in question and
directed that Government should state in specific terms the steps
proposed to be taken by them for the extension of trade relations
with Latin American countries.

(viii) Assurance arising out of the reply given to Unstarred Ques-
tion No. 2353 on the 8th August, 1969 by Shri Bhogendra Jha
and others regarding buildings hired by the State Trading Cor-
poration in Delhi.

While the Committee did not agree with the Department of Par-
liamentary Affairs’ contention that it did not constitute an assu-
rance, they desired that the House should be informed about the
progress made in the proposal for constructing buildings for the
State Trading Corporation in Delhi.

(ix) Assurance arising out of the reply given to Starred Question
No. 334 on the 5th August, 1969 by Shri K. Lakkappa regard-
ing raids on Firms in Kanpur.

The Committee did not agree with the view expressed by the
Department of Patliamentary Affairs that the reply in question did
not constitute an assurance and decided that Government might be
asked to inform the House of the results of the investigation made
by the Enforcement Directorate of the Forward Markets Commis-
slon inte the activities of certain firms in Karpur.
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(x) Assurance arising out of the reply given to Unstarred Question
No. 2012 on the 4th August, 1969 by Sarvashri P. Viswambharan
and Mangalathumadom regarding Fertilizers and Chemicals
Travancore Limited.

The Committee directed that the House should be informed of
the action taken by Government on the recommendation of the Com-
mittee on Public Undertakings regarding reviews submitted by the
Financial Manager of FACT.

(xi) Assurance arising out of the reply given to Unstarred Question
No. 2587 on the 11th March, 1969 by Shri S. M. Solanki regard-
ing increase in pattern of scholarships to Scheduled Castes/
Scheduled Tribes.

The Committee were of the view that the reply in question did
constitute an assurance. They directed that the House should be
informed of the final decision on the proposal to increase the pattern
of scholarships for the Scheduled Castes|Scheduled Tribes which was
stated to have been under consideration of the Planning Commis-
sion and Ministry of Finance.

(xii) Assurance arising out of reply given to a supplementary ques-
tion by Shri P. L. Barupal on Starred Question No. 393 on the
11th March, 1969 regarding Old age pension scheme.

The Committee were not convinced with the reasons advanced
by the Department of Parliamentary Affairs for dropping the assu-
rance in question. They directed that the House might be informed
of the results of the consideration by Government of the suggestion
made by the Member regarding grant of Old age pension to deser-
ving persons.

MEMORANDUM NO. 73

Requests from the Department of Parliamentary Affairs for drop-
ping 5 assurances.

6. The Committee took up for consideration the requests made
by the Department of Parliamentary Affairs for dropping 5 assu-
rances (Annexure III) given by Ministers in reply to various ques-
tions. After examining the reasons advanced by Government in
each case, the Committee observed as follows:—

(i) Assurance arising out of the reply given to a supplementary
question by Shri R. D. Bhandare on Starred Question Nos. 1232
and 1233 regarding Central Scheme for the construction of
houses for Scheduled Castes and Scheduled Tribes.

The Committee were of the view that the reply in question did
constitute an assurance and directed that the required information
might be collected and laid on the Table of the House.

(li) Assurance arising out of the reply given to Unstarred Ques-
tion No. 5010 by S|Shri P. C. Adichan and R. R. Singh Deo re-
garding Consortium for Public Sector Undertakings.
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The Committee, agreeing with the reasons advanced by the De-
partment of Parliamentary Affairs, decided to drop the assurance

in question.

(iii) Assurance given during the course of discussion on Banking
Companies (Acquisition and Transfer of Undertakings) Bill on
the 30th July, 1969 regarding giving shares to public.

The Committee noted that in terms of Section 23 of the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1969,
every rule and every scheme made by the Central Government
under the Act should be laid, as soon as might be, after it was made,
before each House of Parliament, while in Session for a total period
of thirty days. In view of this provision in the Act, the Commiitee
agreed to drop the assurance in question.

(iv) Assurance arising out of the reply given to a supplementary
question by Shri S. Kundu on Starred Question No. 753 dated
the 26th August, 1969 regarding simplification of out-dated and
Complicated Laws.

The Committee did not agree with the reasons advanced by the
Department of Parliamentary Affairs for dropping the assurances
in question and directed that Government might inform the House
of the action taken in regard to simplified translations of a digest
of general law into regional languages.

(v) Assurance arising out of the reply given to Unstarred Question
No. 2133 on the 5th August, 1969 by Dr. Sushila Nayar regard-
ing suicide as an offence.

The Committee noted that the question of effecting changes in
the I.C.C. and Cr. P. C. were long drawn processes and, therefore,
decided to drop the assurance in question.

MEMORANDUM NO. 74
Treatment of certain replies of Ministers as assurances

7. The Committee then took up for consideration the reasons
advanced by the Department of Parliamentary Affairs for not treat-
ing the replies (Annexure IV) given to the following questions|
debates as assurances:—

(i) Unstarred Question No. 4510 by Shri S. M. Joshi answered
on 26th March, 1969 regarding Cantonments Act, 1924.

(ii) Clarificatory Question by Shri D. K. Kunte regarding re-
quisitioning of land and paying of compensation during
the discussion on Demands for Grants in respect of the
Ministry of Defence on 22nd April, 1969.

(iii) Starred Question No. 596 by Shri Madhu Limaye answer-
ed on the 18th August, 1969 regarding violation of coun-
try’s laws by UNESCO Mission in New Delhi.
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The Corhmittee were of the view that the replies given by Gov-
erfiment to the above questions|debates did constitute assurances
and directed that the Department of Parliamentary Affairs might
be asked to forward the relevant stitements of amssurances relating
thereto to the Lok Sabha Secretariat at an early date.

8. Before the Committee adjourned, the Chairman informed the
Committee that the Comfnittee on Governmetit Assurances of the
Madhya Pradesh Leégislature would meet the Committee on the
28th January, 1970 at 15.00 hours and that after the meeting, the
Committee would consider the residuary items in the Agenda.

The Committee then adiourned till 15.00 hours on Wednesday,
the 28th January, 1970.
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Enclosure to Annexure I—item 6
Starred Question No. 931 for 8-4-1869

The Election Commission is considering a suggestion that the
law should be made more stringent and effective by providing inter
alia a more comprehensive definition of the expression ‘undue in-
fluence’ to include specifically the following ingredients: —

(i) intimidation of voters on caste or religious lines;

(ii) threats as well as successful attempts at wrongful res-
traint and wrongful confinement as defined in I.P.C. as
adapted to the requirements of electoral law; and

(iii) intimidation of voters with the object of compelling them
not to vote at all or to vote in a particular manner or to
boycot the poll by all the voters belonging to any sec-
tion or community of the people or to any particular area
en bloc.

It is also proposdd that such intimidation should be made an
electoral offence under the Representation of the People Act, 1951
and should be made also cognizable and a severe punishment pres-
cribed for ghe commission of such an offence.

When amendments to the law as contemplated above are made,
the obstruction and prevention of the free exercise of franchise by
the Scheduled Castes, Scheduled Tribes and weaker sections of the
society will become a cognizable offence and also a corrupt practice
which, if proved, will entail disqualification of a candidate respon-
sible for the ¢commission of such an offence.

870 LS—4.
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MINUTES
IL Forty-seventh Sitting

The Committee met on Wednesday, the 28th January, 1970 from
15.00 hours to 16.15 hours.

PRESENT
= Shri K. Anbazhagan—Chairman

MEMBERS

2. Shri Maharaj Singh Bharati

3. Shri Abdul Ghani Dar u
4. Shri Narendra Ramchandraji Deoghare

5. Shri Samar Guha

6. Kumari Kamla Kumari

7. Shri G. Y. Krishnan

8. Shri Bhola Nath Master

9. Shri A. S. Saigal

0. Maulana Ishaq Sambhali

1. Shrimati Savitri Shyam

SECRETARIAT

Shri M. C. Chawla—Deputy Secretary.

2. The Committee met the Chairman and Members of the Com-
mittee on Government Assurances of Madhya Pradesh Vidhan
Sabha and discussed matters of mutual interest.

3. After the meeting, the Committee decided to take up the re-
siduary items in the Agenda at their next sitting. After some dis-
cussion of their future programme of work, the Committee decided
to sit at 11.00 hours on Friday, 13th February, 1970 and, if neces-
sary, on the 14th February, 1970 also.

The Committee then adjourned.



MINUTES
IIL Forty-eighth Sittimg

The Committee met on Friday, the 13th February, 1970 from
11.00 hours to 12.20 hours.

NSRRI W

PRESENT

Shri K. Anbazhagan—Chairman

MeMBERS

Shri Maharaj Singh Bharati

Shri Narendra Ramchandraji Deoghare
Shri Kanwar Lal Gupta

Shri Bhola Nath Master

Shri A. S. Saigal

Maulana Ishag Sambhali

. Shri A. T. Sarma.

SECRETARIAT

Shri M. C. Chawla—Deputy Secretary.

2. The Committee took up consideration of Memoranda Nos.

™—T71.

MEMORANDUM NO. 75

Review of pending assurances pertaining to First to Third Sessions

of the Fourth Lok Sahha

3. There were in all 1642 assurances which were called out from
the debates during the First to Third Sessions of the Fourth Lok
Sabha, out of which 1543 assurances had already been implemented.
The Committee reviewed the remaining 99 assurances pertaining to
the aforesaid- three sessions (Annexure I) which were pending
for more than two years and observed as under:—

()

(i)

The Committee decided to drop 52 assurances at Sl. Nos.
1, 6, 7, 8 12, 13, 14, 15, 16, 19, 20, 22, 23, 26, 27,
28, 29, 31, 32, 33, 34, 37, 38, 39, 40, 43, 45, 47,
49, 50, 52, 53, 54, 56, 57, 60, 61, 62, 63, 64, 65,
M, 72, 73, 77, 79, 80, 86, 87, 89, 90 and 81 (Annexure I)
which remained unimplemented for more than two years
as they felt that the information promised in these assur-
ances had lost importance due to efflux. of time and no
useful purpose would now be served in pursuing these
assurances.

The Committee decided that 38 assurances at SL Nos.
2, 3, 4, 10, 11, 18, 21, 24, 25, 35, 36, 41, 42, 44 and 84, 46,
48, 51, 59, 66, 67, 68, 68 [part (b) only], 74, 78, 81, 82,

- L
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83, 85, 88, 92, 93, 94, 95, 96, 97, 98 and 99 (Annexure I)
should be pursued further and ' Ministries|Departments
asked to implement these assurances which had already
been delayed.

(ili) The Committee were particularly critical of the inordi-
nate delay involved in the implementation of the assur-
ance at Sl. Nos. 17, 56, 71, 75 and 76 (Annexure I) and
directed that Government might be asked to expedite the
implementation of these assurances.

(iv) The Committee while expressing their dissatisfaction on
the delay in the implementation of assurances at Sl. Nos.
5, 9, 30 and 58, desired that the latest position of the cases
referred to in these assurances should be furnished to the
House early.

4, The Committee were very critical of the abnormal delays on
the part of Government in implementation of even simple assuran-
ces like those mentioned at Sl. Nos. 43, 61 to 63 (Annexure I). The
Committee had no reasons to believe that it should have taken as
much as 2 to 24 years to collect that information. With the pas-
sage of time, the information promised in such assurances had lost
its public importance and ultimate utility and the Committee had
no alternative but to drop such assurances as they felt that no use-
ful purpose would be served by mere swelling the outstanding
statement of assurances pending implementation,

5. The Committee could not help feeling that there was a ten-
dency on the part of Government to withhold information by giv-
ing a stereotyped reply viz. “The information is being collected and
will be laid on the Table of the Lok Sabha in due course”. The
Committee desired that this malady should be discountenanced as
far as possible.

The Committee further desired that while circulating printed
copies of their Seventh Report, the attention of Ministries|Depart-
ments should particularly be drawn to the observations contained
in para 6 of that Report, stressing the need for prompt implementa-
tion of the Assurances given on the Floor of the House.

MEMORANDUM NO. 76

Requests from the Department of Parliementary Affairs for drop-
ping 2 assurances

6. The Committee then took up for consideration the request
made by the Department of Parliamentary Affairs for dropping the
following two assurances (full details given in Annexure II):--

(1) Assurance arising out of the reply given to Unstarred
Question No. 4539 on the 28th March, 1969 by Shri Naren-

dra Singh Mahida regarding assustance for development
of languages in Gujarat,
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(2) Assurance arising out of the reply given to Unstarred
Question No. 3712 on the 18th August, 1969 by Shri Babu-

rao Patel regarding opening of Homoeopathic dispensaries
in rural areas.

The Committee after perusing the reasons advanced by the Gov-
ernment decided to drop the two assurances in question,

MEMORANDUM NO. 11

Representation from the Honorary Secretary, Ministry of Com-

merce and Industry Cooperative House Building Society Ltd., New

Delhi regarding non-implementation of assurance relating to prio-

rity to be accorded for allotment of land to Cooperative House Build-
ing Societies in the Shahdara Zone

7. The Committee considered the representation submitted by
the Ministry of Commerce and Industry Cooperative House Build-
ing Society Ltd,. New Delhi and the comments of the Department
of Works, Housing and Urban Development thereon. The Committee
decided that representatives of the Department of Works, Housing
and Urban Development and the Delhi Administration might be
examined at a sitting of the Committee to be held some time dur-
ing the ensuing Budget Session.

8. The Committee also considered the representation dated the
11th February, 1970 from the Friends Central Government Emplo-
yees Cooperative House Building Society Ltd., New Delhi on the
same subject. The Committee decided that a copy thereof should
be forwarded to the Department of Works, Housing and Urban De-
velopment for comments and be considered at their next sitting
when the representatives of the Ministry|Department and Delhi
Administration would be examined.

The Committee then adjourned.
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MINUTES
IV. Forty-ninth Sitting

The Committee met on Friday, the 3rd April, 1970 from 15.00-
hours to 16.45 hours.

PRESENT
Shri K. Anbazhagan—Chairman

MEeMBERs

Shri Abdul Ghani Dar
. Shri Samar Guha

Shri Kanwar Lal Gupta
. Kumari Kamla Kumari
. Shri C. Muthusami

. Shri A. S. Saigal

. Shri A. T. Sarma,

SECRETARIAT
Shri M. C. Chawla—Deputy Secretary.
WITNESSES EXAMINED

1. Shri P. R. Nayak—Secretary, Deptt. of Works, Housing and
Urban Development, Ministry of Health and Family
Planning and Works, Housing and Urban Development.

2. Shri Subhash Dua—Secretary, Land and Building Depart-
ment (Delhi Administration).

3. Shri S. G. Bose, Mullick—Vice-Chairman, Delhi Develop-
ment Authority.

SN WD

(The witnesses were called in and they took their seats)

At the outset, the Chairman enquired as to what special benefits
accrued to a Cooperative House Building Society who gained priority
over others. The representative of the Department of Works,
Housing and Urban Development stated that the point of priority
had no significance in the changed circumstances. According to him,
the priority had relevance to the situation that existed in 1968,
when it was proposed to make allotments in a phased or staggered
manner amongst various societies over a period of time. Now that
allotment of land was being made simultaneously to all societies
at one time according to an integrated plan, the term ‘priority’ had
no' significance in so far as early allotment was concerned. How-
ever, in the changed circumstances, priority had relevance only
for the purpose of giving preference in the selection of a site and’
location of land at the time of allotment.
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2. In reply to a question, whether any preferential treatment
‘was given to societies according to the latest concept of priority,
the representative of the Department of Works, Housing Urban,
Development stated that some preference had certainly been given
in the allotment of chunks of :land to different socleties in' the
Shahdara Zone as some pieces of land were nearer the ceritre
of Delhi and some further away. Nearer land had been given to the
society which ranked No. 1, taking into account two factors i.e.
:he date of registration and date of payment towards the cost of
and.

3. Explaining the background against which assurance was given
in answer to Unstarred Question No. 7227 on the 15th April, 1968,
that priority would be given for allotment of site according to the
date of payment towards the cost of land, which policy was sub-
sequently changed, the representative of the Department of Works,
Housing and Urban Development stated that the statement then
made had reference to the possibility at that time that allotments
would be made in chunks at different times to different societies as
and when land came under the possession of Government. The inten-
tion at that time was that in making allotment, preference would
be given to those societies who might have paid earlier, but later on
in the light of the experience that D.D.A. had in West Delhi, they
came to the conclusion that the lay-out of the whole area of about
1700 acres' in Shahdara Zotie had to be planned in an integrated
manner and that there was no possibility of making allotment in
piece-meal. They decided that this must be planned in an integrated
manner with facilities for road, schools etc. Explaining further,
the representative of tHe Delhi Administration stated that diffi-
culties were experienced when they tried to provide commun_ity
- facilities compulsory under the Master Plan of Delhi. Some portion
-of the land had to go to the School or for a shopping centre etc. That
“was from the point of view of planning. Another point was in respect
+of engineering. The whole area‘had to have an integrated drainage
and sewerage. The water of one society could not be left to flow in
another. Similarly for water supply, the things had to be integrated.
“That was how a situation came when it was considered necessary
that all the land should come up for allotment at one time and not
over a period of time.

4. Explaining further the' justification for adopfing the - néw
formula of giving priority according fo the-date of registration and
date-of payment in“the ratio-of-2: 1, the representative of the Depart-
ment .of Works, Housing ‘and -Urban: Development stated that-in ‘the
mind. .of Administration there ‘were 'two important: considerations
"Firstly certain ‘societies had-‘been' registered as early as 1952, 1965
and 1968-and:so ‘onfand: hdd-waited-for-a longitime. The'desirability
of giving ndequate’ weightage:<to- the-period -over which mémbers
of societies had to wait wes-besond-any doubt and’ that‘was-a very
sound and fair decision but in the light of the statement made in
“Parliament, the Administration also decided that some weightage
'should be given to the aspect of payment.
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5. It was pointed out that according to certain societies, the system
of alloting of marks for the purpose of the implementation of the
above formula as adopted by Delhi Administration did not help much
in giving due weightage to those societies who had made payment
earlier. The representative of the Department of Works, Housing
and. Urban Development stated that those societies were free to
meke any suggestion to the Lt. Governor. A large number of re-
presentations had, in fact, been made by the societies to the Delhi
Administration in regard to the particular piece of land to be given
to them. In the opinion of the representative of the Department
of Works, Housing and Urban Development, the present allocation
was provisional one and it was open to the Delhi Administration
to take appropriate action in the light of the representations received
by them.

6. While examining the extent of weightage given to the societies
who had made payment towards the cost of land on due date, it
‘was pointed out by the Committee that whereas in the answer
given on the floor of the House, vide USQ No. 7227 dated the 15th
April, 1988, it had been stated that 15 societies had deposited the
cost of land by due date i.e. 10.3.1968, but in the list supplied by
the Ministry later on only 8 societies had been shown who had made
the payment in time. Explaining the reasons for the discrepancy, the
representative of Delhi Administration stated that the societies were
asked to make payment by the 10th March, 1968. They made the
payment to the Reserve Bank of India. The information about de-
posits was collected by the Delhi Administration in the first week
of the month pertaining to the preceding month. It took normally 3-4
weeks to know the date of deposits. By the time they had to prepare
the answer to the Parliament Question which was listed for 15th
April. So, they had the general idea that 15 societies had made the
payment on the basis of challans issued for payment to the societies,
but it was possible that they might have delayed their payments
through their bankers to the Reserve Bank of India.

7. While discussing the various points' raised in the representa-
tions addressed by various societies to the Committee, it was pointed
out by the Committee that originally there were only 31 societies
who accepted land in Shahdara Zone and whose list was finalised
by the Delhi Administration but later on this list continued to be
expanded which had now increased to 37 societies. The represen-
tative .of the Delhi Administration stated that 49 societies were
offered.land in- Shahdara Zone, and 31 accepted right away. Two so-
cieties had to be shifted from the Najafgarh Roard areas to this area,
because the earlier zonal plan of the Najafgarh area was modiﬂe_d
and the use: of that.land was made by the D.D.A. for their multi-
storeyed :and- row-housing .residential schemes. Those two societies
had to be shifted into this area. Four ' other societies had to be
shifted. to' this area from varjous areas of South Delhi. Gov-
erament; - for. public. purposes, acquired their land and felt that
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they could go into this Delhi East Zone. Therefore, 37 societies had

been fitted into the development plan now prepared for Shahdara
Area.

8. Answering a question as to whether the inclusion of new socie-
ties, had in any way adversely affected the claims of the original 31
s.tieties, the representative of Department of Works, Housing and
Urban Development stated that there was no denying the fact that
ceriain societies had been injected later on. Administration had
perhaps felt that this was necessary in the interest of societies.
There was never any assurance that 31 societies would be allotted.

9. When it was pointed out that the letter issued by the Delhi
Administration calling for payment of instalments categorically
stated that if the payment was not made by the prescribed date,
the case of the defaulting society for allotment of land would either
be closed or further lowered down, the representative of the Depart-
ment of Works, Housing and Urban Development stated that the
Government had been considerate in accommodating even the
defaulting societies but certainly the societies who had paid the
premium of land later had been given a demerit in the marking
system of the new formula now adopted.

10. Explaining the circumstances necessitating a 15 per cent cut
in the total allotment of land to all societies, the representative of
the Delhi Administration stated that the total area in this region to
be allotted to the Cooperative Societies and to be used for other
common facilities was about 1700 acres, 33 per cent of this area had
to be set apart for giving common facilities. Therefore the area
left to be allotted to the Cooperative Societies was only 1100 acres.
This area had been divided over the 39 societies and it was felt that
we could fit them all into this area if the total area was reduced by
15 per cent. He further stated that Delhi Administration had also
decided that no one particular plot should be more than 400 sq. yards
in size. Having fixed the ceiling of an individual plot at 400 sq.
yards, it was felt that societies which had earlier offered land to
their members up to 800 sq. yards would be able to cope with this
15 per cent reduction by merely bringing down the ceiling.

11. Referring to another point raised by the societies in"their
representations addressed to the Committee as to whether any
weightage had been given for the payment of zonal road contribu-
tion in time, the representative of the Delhi Administration informed
the Committee that having reduced the area of all societies by 15
per cent, certain amount was refundable to them which had been
adjusted against the demand for zonal road contribution.

i~ 12.- Answering a specific question whether certain individuals
Had already purchased land in the Shahdara Zone which was sub-
sequently acquired by the Delhi Administration, the representatxve
of Delhi Administration stated that 105 acres were purchased by
several hundred individuals. They had a total of 174 acres over a
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period of them, i.e. earlier than 1957. The scheme of large scale a¢-
quisition, developmemnt and disposal of land in Delhi came into
effect from 13th November, 1959. Any transactions regarding land
which took place before that date were considered valid and any
transactions which took place after the date of the notification were
not considered valid. Giving the details of the Society who had
acquired land prior to the notification, the representative of the
Department of Works, Housing and Urban Development stated
that there was only one Society, namely, the Preet Nagar Society
which came under this category.

13. Answering another specific question as to whether these
persons were asked by Government to form a Cooperative Society
before their claim for allotment of land in that area could be consi-
dered, the representatives of Delhi Administration stated that no
direction was given to them, but these persons registered themselves
into a Cooperative Society on 21.1.1957.

14. While discussing the terms and conditions of registration of
Cooperative House Building Societies in Delhi, the representative
of the Department of Works, Housing and Urban Development pro-
mised to furnish the required information to the Committee.

15. The Committee desired to know whether any price benefit had
been given to the Cooperative Societies like Preet Nagar Society
who owned their land and which was subsequently acquired by the
Delhi Administration and again allotted to them. The representa-
tive of the Department of Works, Housing and Urban Development
stated that in Shahdara Zone, in respect of 37 societies, the same
price had been charged. In all these cases, the price charged was
Rs, 8- per sq. yard. The societies registered earlier had not got
‘any price benefit. He further stated that it was a matter of general
Ppolicy prescribed by the Government that no exception should be
made from the scheme of general acquisition. The decision of the
“Delhi Administration was that those lands should be acquired and
‘gfterwards they might be leased out to parties according to the
Yaybut plan that was to be prepared. However in the whole scheme
¥f acquisition, weightage had been given to those who had land in
‘their possession and had acquired the same of their own.

16. The Committee desired to know whether the rate of acquiring
and allotting was the same or not. The representative of the Depart-
. ment of Works, Housing and Urban Development stated that there
ight be a difference. When the land was allotted, they had to
ke into consideration the facts that 1|3 of the land acquired was
pken up for roads, schools sites etc. A cost to that effect had also

be added along with other developmental charges. The price
been arrived at on the basis of ‘no profit no loss’ consideration.

;7. Referring to the particular case of Preet Nagar Society, the
lﬁesentative of the Delhi Administration stated that the Preet
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Nagar_Society .had. purchased the land well before .the date -of noti-
fication. This:Society had purchased 174 acres.and the.same land had
been given back to.them. .Partly-a.common, pool.rate had :been
charged, but the compensation, paid.for. the.land .was.on -the: date-of
notification. "The.compensation.had.been.paid to .the .Society-at-the
price of 1959 whereas the land -was;purchased by them in. 19562. The
‘Society had .already .paid the. premium of land to the Governmsent.
18. While.discussing- the terms and conditions under which land
wasacquired. by: Government in Shahdara ‘Zene, the representative
of the Department of Works, Housingand' Urban Development pro-
mised to furnish the required information to the Committee.

19.:During the .course of: evidence, the.rgpresentative of the Delhi
Administration stated that apartifrom the'37.s0vieties to-whom it
was proposed . to allot.land:in Shahdara -azea, there were :14 :other
societies . whose eases had not been comsidered for .allotment of -land’
in that area. He promised to-send copies of the representations:
received from those societies. In reply to another question whether
.the soeieties whose cases were not considered earlier for allotment
of land in"Shahdara Zone and who were'now willing to-be considered
would:now :be-allotted land, the representative:of: Delhi ‘Administra-

tion stated rthat the societies .which 'had ‘now .responded could be-

given land in some other area. The matter would be taken up by
the Land Allotment Advisory Committee and if possible the land’
would -be allotted to these Cooperative ‘Societies.

20. It was further stated by the representative of the Delhi Ad-
ministration that out of -the 37 .societies who had been -offered land’
in Shahdara Zone, so far 19 societies had accepted the allotment crid
three societies had not accepted and had sent representations. The
‘Committee .desired that copies of representations from such of the
societies who had so far represented against .the -prescribed formula
of giving priority and with regard to the correctness of the date ¢f
payment or date of registration should be furnished to the Commit-
tee.

21. Towards the end, the Chairman_ suggested that the information
on important.points which emerged during the.course of the' ewdoncp
might :be supplied in the form .of a detailed note which would give
a clear picture of the entire .matter .and . would  help. members .to
arrive at correct conclusions. The Chairman further told the official
witnesees that as .the Committee had to present their repott to the
Lok Sabha by the 30th April, 1970, it would be better if the requisite

Jinformation was supplied -by the 17th April, 1970 at the latest. fl“he

representative of the Department ;of Works, .Housing -and Urbe

a

Jevalopment agreed to supply the zequired .informatien in time. {4

(The witnesses ‘then withdrew)

The - Committee then decided to.sit at 15.00.bours.on Satur
the 4th, April, 1970 to dispose of pending items of the Agendam"

. The Committee then agjourned. a

.'ﬁ
‘..




‘MINUTES

The Committee met on, Saturday, the 4th April, 1970 from 15.18
hours to 16.15 hours. )

PRESENT

Shri K. Aphgzhggan—Chairman
-MEIMBERS

2., Shri Kanwar Lal Gypta
3. Shri A. S. Saigal
.4..5hri A. T. Sarma
~5.-Bhrimati Savitri Shyam.

SECRETARIAT
-8hri M. C. Chawla—Deputy Secretary.
2. The.Commijttee togk up consideration of Memoranda Nos. 70-—82.
MEMORANDUM NO. 19

Representation dated the 24th January, 1970 .frem .the .President,
South Patel Nagar House Owners Associgtion, re: vialation of assu-
rances given on the floor of Lok Sabha regarding allotment of land
to displaced persons from West Pakistan on a ‘no profit no loss basis’.

The Committee considered the points raised in the representation
dated the 24th January, 1970 from the President, South Patel Nagar
House Owners Association regarding the violation of assurances given
on the floor of the Lok Sabha in reply to question Nos. 1504, 2046 and
10165 answered on 28th August, 1956, 12th September, 1956 and 8th
May, 1968 respectively, promising that the plots of land and|or houses
built thereon, allotted to the displaced persons from West Pakistan
would be leased out to them on ‘no profit no loss basis’ and that the
lessees becoming owners of the leased property on payment of actual
cost thereof including the development charges for the land.

3. The Committee also considered the camments offered by the

Department of Works Hausing and Urban Develgpment on the points
raised in the representation stating that the assurances|commitment

given in the answers to the above questions did not mean that the
usual terms, including inter alia the vrequirement of paying the
annual ground rent were dispensed with. According to-the ‘Ministry,
there was no express or implied commttment for the transfer of land
on -the free-hold basis.

13%
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4. After discussing the points raised in the representation and the
comments offered by the Ministry thereon, the Committee came to
the conclusion that no assurance|commitment as contained in the
answers to the above questions, had been violated by Government.
The Committee, therefore, decided not to pursue the matter further.

MEMORANDUM NO. 80

Requests from the Department of Parliamentary Affairs for
dropping Of assurances

5. The Committee took up for consideration the requests made by
the Department of Parliamentary Affairs for dropping five assurances
‘(Annexure I) given by Ministers in reply to the various questions.
After examining the reasons advanced by Government in each case
the Committee came to the following conclusions:—

(1) Assurance given in reply to Unstarred Question No. 3099 dated
the 14th March, 1969 by Shri B. K. Daschowdhury regarding
bringing out of Comprehensive and Exhaustive Dictionary by
Kashi Nagri Pracharini Sabha.

The Committee noted that the proposal of the Nagri Pracharini
‘Sabha for bringing out a comprehensive and exhaustive Dictionary
with the words of all Indian languages involving and expenditure of
about Rs. 40 lakhs was too ambitious and the entire process was likely
to take quite a long time. In view of the above reasons as pointed
out by Department of Parliamentary Affairs, the Committee decided
to drop the assurance in question.

(2) Assurance given on the point raised by Shri Madhu Limaye on
the 30th April, 1969 during the course of discussion on Finance
Bill regarding leakage of the Budget.

The Committee after considering the reasons advanced by the
Government decided to drop the assurance in question.

(3) Assurance given on 1st August, 1969 during the course of Half-

an-Hour discussion regarding Industrial Licensing Policy Enquiry
Committee.

The Committee did not agree with the contention of the Depart-
ment of Parliamentary Affairs that the reply in question did not
constitute an assurance. The Committee desired that the House
should be informed of the concrete action taken on the suggestion
'made by Member for adopting a coordinated policy for restricting
‘monopoly and assisting the Small Scale Industries and small entre-
preneures.

{4) Assurance given in reply to Starred Question No. 426 dated the
8th August, 1968 by Shri Mahant Digvijai Nath and others regard-
ing Nehru Award for Khan Abdul Ghaffar Khan.

As the matter relating to the Nehru Award to Khan Abdul

Ghaffar Khan and his visit to India is a fait accompli, the Committee

decided to drop the assurance in question.
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(5) Assurance given in reply to Unstarred Question No. 2796 dated
the 8th August, 1969 by Shri Eswara Reddy and others regarding
setting up of a Committee to deal with appointments and promo-
tions in various laboratories of C.S.LR.

As the Sarkar Committee appointed to deal with certain allega-
tions concerning appointments and promotions in various labora-
tories of C.S.IR. has already submitted its Report, the Committee
decided to drop the assurance.

MEMORANDUM NO. 81

Dropping of an assurance given in reply to Unstarred Question No.
2078 on the 26th November, 1968 regarding reservation in promotion
of Scheduled Castes and Scheduled Tribes Railway Employees.

5. The Committee noted that the necessary clarification as sought
from the Member by the Government to enable them to fulfil the
assurance had not been furnished by him inspite of several remind-
ers. The Committee felt that no useful purpose would be served in
pursuing the matter in which the Member himself did not take
interest and as such decided to drop the assurance in question.

MEMORANDUM NO. 82

Requests from the Department of Parliamentary Affairs for dropping
assurances.

6. The Committee took up for consideration the requests made
by the Department of Parliamentary Affairs for dropping 4 assur-
ances (Annexure II) given by Ministers in reply to the wvarious
questions. After examining the reasons advanced by the Govern-
ment in each case, the Committee came to the following conclusion:—

(1) Assurance given in reply to Starred Question No. 125 dated
the 26th July, 1968 by Shri Shiva Chandra Jha and others
regarding Report of the Administrative Reforms Commission
on Tarift Commission.

While agreeing with the reasons advanced by the Department
of Parliamentary Affairs, the Committee decided to drop the
assurance.

(2) Assurance given in reply to Starred Question No. 1764 dated
the 16th May, 1969 by Shri Bhogendra Jha regarding reorgani-
sation of Darbhanga Sanskrit University.

The Committee did not agree with the reasons advanced by the
Department of Parliamentary Affairs for dropping of }he assurance
in question and desired that the latest position regarding the degi—
sion taken by the Bihar Government on the Report of the Commit-
tee appointed by the University Grants Com’nnssion regarding re;
organisation of Darbhanga Sanskrit University, should be place

before the House.
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(3) Assurance given in reply to Unstarred Question No. 342 dated
the 18th November, 1969 by Shri Madhu Limaye regarding
Asian Cables Corporatxon

(4) Assurance given in reply to Unstarred Question No. 357 dated
the 18th November, 1969 by Shri Ram Kishan Gupta regarding
Messrs. Asian Cables.

The Committee did not agree to the plea advanced by D.P.A.
that no assurance was specifically given to furnish information later
and felt that the replies to the questions did constitute an assur-
ance. They directed that the House should be informed of the
final outcome of the investigations regarding the affairs of Messrs.
Asian Cables.

The Committee lastly considered the followihg item:—

Séope of the term “The matter is under consideration” appear-
ing in various answers to questions for the purpose of
culling out as ‘Assurance’.

7. The Committee considered the scope of the term “the matter
is under consideration”, appearing in various answers to questions,
for the purpose-of culling out as ‘Assurances’. It was brought to
the notice of the Committee that the term ‘The matter is under
consideration’ was included in the ‘Standard List of terms consti-
tuting assurances as approved by the Committee on the 9th April,
1954. Accordmgly, most of the answers containing the term ‘the
matter is under consideration’ though omitted by D. P.A. were being
culled out as assurances by the Lok Sabha Secretariat. As a result
of this, a great deal of correspondence had to be exchanged with the
Department of Parliamentary Affairs who represented for dropping
of some of such assurances on the grounds that they were mere
statement of facts and did not entail any further information to the
House. After examining few such cases, the Committee decided that
for the purpose of culling out of assuramces, each answer contain-
ing the term ‘the matter is under consideration’ should be exami-
ned on merits keeping in view the context of the Question and the
answer given thereto.

8, The Committee decided to meet again on the 20th April, 1870
at 15.00 hours to consider the material recetved from the Depart-
ment of Works, Housing and Urban Development on the list of
points arising out of the oral evidence.

The Committee then adjourned.
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VI Fifty-f¥st Sivting
The Committee mret on Monday, the 20th ApHl, 1970 from 15.00 -
houts to 18.20 hours.
PXESENT
$hri X. Anbazhagan—Chairman
MrMmping
2. Kumari Rumia Kumari
3. Shri Bhola Nath Master
4. Shri C. Mathnvami
8. Shri A. 5. Suafgal
8. Maulaha Ishaq Sambhali
7. Shrimati Savitri Shysm
SECRETARIAT
Bhri M. C. Chawla—Deputy Secretary

2. $nri Abdul Ghani Dar, Member of the Committes, whe could
fot attenid the sittfg in person, sent a brief hote regarding allot-
ment of lahd to Preet Nagar Society for consideration of the Com-
ittee,

3. At the outseét, the Cominittee discussel the various points
brought ocut in the note sent by Shri Abdul Ghani Dar regarding
Preet Nagar Cooperdtive House Building Society and found that
most of the points had alfeady been coveted diting the course of the
evidence tendered befof¢ the Cominitte¢ oh the $td April, 1970 and
also in the information supplied by the Government on the list of
points arfsing out of that evidence. As regards the point regarding
beautification, re-developmeht and zonal-road_ charge?, the' Com-
tittee felt that these were the matter of administrative details and
as such these did not come under the purview of the Committee.
The Committee came to the conclusion that there were haf‘dlycasz
fresh grounds that neéded to be broken in this case. The r?ied
mittee, however, decided that the copy of the note may be fOTW:t for
to the Department of Works, Housing and Urban Developme
such action as they may consider necessary.

4. The Committee then took up for 'cbhsi&ngatipfn tﬁ:tsm:rt;ril:;
supplied by the Delhi Administration on thé list o ‘pmo‘ ansing
out of the evidence tendered before the Comittee on Gove
Assurances at their sitting held ot 3rd April, 1970.

173
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5. Discussing the scope of the answer to USQ. No. 7227 answered
on the 15th April, 1968 which formed the basis of the whole issue,
to be treated as an assurance, the Committee took note of the plea
taken by the Department of Works, Housing and Urban Develop-
ment while forwarding information en the list of points that the
reply to this question should not be taken as an assurance on the
part of the- Government betause what had been stated was only a
* proposal to allot land in accordance with priority of payment of
premium. According to them a mere proposal might not be cons-
trued as an assurance. The Committee did not agree to the plea
taken by the Government and held the opinion that the reply did
involve a definite commitment on the part of the Government
towards the societies who had paid the premium in time, which was
required to be implemented.

6. The Committee also took into consideration the statement
made by the Secretary, Department of Works, Housing and Urban
Development during the course of his evidence before the Commit-
tee regarding the relevance of the term ‘Priority’ referred to in the
question in the changed context, wherein he had statéd that the
reply given at that time had relevance to the circumstances prevall-
ing in the year 1968 when it was proposed to allot land to the various
societies according to staggered and phased programme. The
experience gained in other areas, however, led to a revision in the
policy and the Administration felt that staggered allotment would
not be possible. An integrated general development Plan, making
adequate provision for school sites, colleges, hospitals, sewerage
disposal etc. had to be prepared. That was how a situation came
when it was considered necessary that all the land should come up
for allotment simultaneously to all societies. Now that allotment
of land was being made simultaneously to all societies at one time,
according to an integrated plan, the term ‘Priority’ had no signifi-
"cance so far early allotment was concerned.

7. In the light of the changed circumstances the Committee came
to the conclusinn that the term 'Priority’ had now relevance for the
purpose of giving preferential treatment in the selection of sites and
location of land to the societies.

8. The Committee then discussed the new formula adopted by
the Administration for giving priority according to date of regis-
tration and date of payment in the ratio of 2:1. In this connection,
the Committee took note of the statement made by the representa-
tive of the Department of Works, Housing and Urban Development
during the course of his evidence before the Committee on the 3rd
April, 1970 where he had stated that while adopting the new for-
mula, the Administration had in mind two important considerations.
Firstly, certain societies had been registered as early as 1952, 1955
and 1958 and so on and had waited for long time. The desirability
of giving adequate weightage to the period over which members of
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the: society had to wait was beyond any doubt and was a very sound
and fair decision but in the light of the statement made in Parlia-
m2at, the Administration also decided that scme weightage should
"be given to the aspect of payment also. The Committee were not
convinced with the reasons advanced by the Government justifying
the adoption of the new formula.

9. In order to know the impact of the application of the new
formula on the societies who had made payment in time, the Com-
mittee scrutinised .the list of societies supplied by the Delhi Admi-
nistration, arranged in order. of date of payment (Annexure I ) and
noted that the following eight sacieties had deposited the required
amount towards the premium of land by due date i.e. 10th March,
'1968:

Sl. Name of tte Date of Pos'tion” i.w the
N~.  Societies payme:-t - final list as pre-
. pared Ly the
. Delhi - Admini-

stratton  accor-

ding to. the
new form ila

-

I.. Central Reverues CEBS 22-5-€7 a8
2. Gujrat CHBS 23-1-68 10
3. Friecs Central Govt.

Employees (CHBES) 7-2-(8 29
4. American Fmbassy CHBS i5-2-€8 7
5. Min. ol W.H.S, CHBES 23-2-58 1
6. Bharti CHBS 29-2-68 2
7. Pajsjatani CHBS 4-3-68 13-
8. Comptroller & Auditor.

Ge: e1al CHBS 7-3-68 4

10. While examining the extent of weightage given to these
societies, in the final Priority list drawn by Delhi Administration
according to new formula, (Annexure II), the Committee noted with
concern that the society (Central Revenues Cooperative House
Building Society) which stood first in the priority list according t9
the date of payment (Annexure I) has been delegated to 28th posi-
tion in the Final List (Annexure II). Similarly the position of
other societies who had made payment in time had been relegated
in the Final List. The Committee were constrained to note that
while adopting new formula, due weightage had not been given

according to the date of payment. .

11. The Committee also failed to appreciate the basis for adopting
the complicated system- of allotting marks while dr,wing up ?he
final priority list according to the new formula, instead of following
the simple method of arranging the societies in the ratio of 2:1.
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12. While assessing the reaction of the societios Who had been
offered lahd if the 8hahdara Zone, on the basis of information sup-
plied by Delhi Administration en the list of points arising out of the
evidence, the Committee took note of the claim made by
the Delhi Administration that 4l the societies had ac-
eepted the formula and only ohe society namely, the Friends Cen-
tral Government Employees Cooperative House Buildi Boaiety
hed categorically tejected the formula. This society had claimed
that better land should be glven to 1t ainee 1t had paid the premium
in time. Another soetety, vie. Rashtriyajan had stated that they
desetve preferential treatinent betause they were in possession of
somhe land in South Delhi whith was acquired by Government. The
femaining societies acesrding to theth explicitly or impliedly acoept-

ed the formula and were in agreement with the policy of the
Administration,

13. With a view to veritying the basis of the above claim, the
Committee scrutinised the representations of the warious societies
addressed to the Housing Commissioner, Delhi Administration,
copies of which were submitted to the Committee, and noted with
surprise that although most of the societies had accepted the offer
of allotment of land but the acceptance was not without resétvations,
as several societies while giving acceptance had représented against
(i) the formula adopted for allotting priority, (ii) imposition of 15
per cent cut by Delhi Administration (iii) non-allotment of plot

according to their preference ete., which points still remained to be
settled.

14. The Committee observed with regret that the claim of the
Delhi Administration that there was a general satisfattion with the
policy of allotment of the Delhi Administration, was not supported
by the facts. From the scrutiny of the various representations of
the Societies addressed to the Housing Commissioner, Delhi Admi-
nistration and the number of representations still pouring in for
consideration of the Committee on Government Assurances, the
Committee were distressed to nete that there were still several
causes of grievahces which were agitating the minds of the societies
and which needed to be remedied by the Delhi Administration
immediately.

15. In the ultimate analysis of the case, and after taking into
consideration all aspects of the problem, the Committee came to the
conclusion that even though in the changed context the priority
tould not be maintained for allotting sites to the societies concerned
on the basis of the date of payment of full amount of premium with-
in the scheduled time, the preferential treatment for which they
were entitled, by virtue of having made the payment in time, s‘hould
have been shown to them, thereby laaving ne room for ahy grievan-
ces to such societies. By adepting the formula on the basis of
earlier date of registration and date of payment in the ratio of 2'1
which the Delhi Administration had evolved according to their own
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whims and fancies, full justice had not been done to all concerned.
The assence of assurance given by the Minister on the floor of the
House on the 15th Aril, 1968 had not been kept up by the Delhi Admi-
nistration. It was regrettable that even though the eight societies
mentioned above who were entitled to preferential treatment for
the allotment, mest of them had not been shown due consideration.

Position of outsianding seseuramees pestaining to the Third and
Fourth Lok Sabha (First to Ninth Sessions)

16. The Committee perused the statement indicating the number
of assypances outgtanding after the scrutiny of various statements
showing action taken in implementation of the assurances as laid on
the Table of the Lok Sabha by the Minister of Parliamentary Affairs
and Shipping and Transport on the 28th March, 1970. The Committee
directed that Government should be asked to take vigorous steps to
liquidate the remaining 7 assurances pertaining to the Third Lok
Sabha and 1970 outstanding assurances pertaining to the First to
Ninth Sessions of Fourth Lok Sabha without further delay.

The Committee decided to meet om the 28th April, 1970

at 17.00 hours in D.M.K. Party Room (Central Hall) for the adoption
of their Draft Eighth Report.

The Committee then adjourned.

——



ANNEXURE, 1

(Vide para 9 of Minutes dated 20-4-70)

Names of Societies arranged tn order of Date of payments

S. No..(as Name of the Societies Date of Marks
per date of payment
registra-
tion)
1 2 3 4
36. Central Revenue CHBS 22-5-67 37
19. Gujarat CHBS . ' 23-1-68 37
37. Fiiends Central Govt. Employees
CHBS . " 7-2-68 37
17. American Embassy CHBS ' 15-2-68 37
s.  Min. of W.H.S. CHBS ' 23-2-68 37
9. Bharati CHBS ' 29-2-68 37
22. Panjatani CHBS . . . 4-3-68 37
15. Comptroller & Auditor  General
CHBS . . . . 7-3-68 37
20. Iniia Meteorological CHBS . ' 11-3-68 29
25.  All India Govt. Employees CHBS "13-3-68 28
16.  Aviation Employees CHBS 16-3-68 27
28. Shyam CHBS ' 16-3-68 26
7. Dzlhi Nr. Rly. Accounts CHBS ' 19-3-68 25
23. Shreed CHBS 19-3-68 24
18.  Delhi Officers CHBS 21-3-68 23
21. Hargobind CHBS ' 22-3-68 22
24. Saini CHBS 22-3-68 21
31.  Rishab Jain CHBS 22-3-68 20
29. National CHBS . 23-3-68 19
26. Min. of Commerce & Industry
CHBS . 26-3-68 18

178
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3 4
33. " Jagriti Nagar CHBS 27-3-68 17
30. Juin CHBS . 5-4-68 16
35. - Railway Board CHBS 7-4-68 15§
6.  Min. of Health CHBS' 15-4-68 14
11.  New Rijdhani CHBS 15468~ 13
4. Panjab National Bank CHBS 22-4-68 127
12. Delhi Housing and Land Develop- NS
‘ment . '26-4-68 @ 11
2.  Bhatnagar CI-IBS . 18-5-68 10
27.  Min, of Scie. tific Rcsearch& Cultural .
Affairs CHBS . . 30-5-68 9
14. Dayanand CHBS 3-668 8
34. Planning Commission CHBS ) 14-6-68 7
8.  Daryaganj ]ama Ma‘nd Teacher | o .
CHBS .. 7 30-6-68 6
13. AGCR Low I.come Group CHBS " 13-7-68 1
32.  Rastriyajan CHBS . 18-8-68 4
to. C:ntral Excise CHBS 10-10-68' 3
1. Defence HQ Civilien Perronnel
CHBS . . 10-1-69 2
3. NDMC. CHBS . . . ' 13-1-69 1




ANNEXURE 11

(Vide para 10 of the Minutes dated 20-4-70)

Names of Socteues arranged in order oj Markmg/Prwm

S.
No. Name of the Societies Marking
i 2 3
1. Mim of W.H.S. CHBS . 103
3. Bhamei CHBS. . 95
3. Delhi Nr. Rly. Accounts CHBS . 87
4. ComperoHer & Auditor Genersl CHBS, 83
$. Bhatwagwr CHBS . . 83
6. Punjab Nuional Bunk CHBS 80
. rican Embass Indian Employ
7 A(?wﬂﬂg Y . . P _}‘?Qs ~9
8. Min. of Health CHBS 78
9. Defence HQ Civilian Personnel CHBS 76
10. Gujarat CHBS . . 75
11. Aviation Employees CHBS 71(16-3-68)
12. N.D.M.C. CHBS 71(13-1-69)
13. Panjatani CHBS 69
14. New Rajiha i CHBS . 67
15. Daryaganj Jama Masjid Teachers cnns 66
16. India Meteorological CHBS 65
17. 'Delhi Officers CHBS . 63(21-3-68)
18. Delhi Hoising & Land Developmem
CHBS . . 63(26-4-68)
1y. C:~tral Excise CHBS $9
20. Hargobind CHBS 56(22-3-68)
21. Dayanand CHBS 56( 3-6-68)
2.. AGCR Low Income Group CHBS 55
23. All India Govt. Employces CHBS 54(13-3-68)
25. Saini CHBS 49
26. Shysm CHBS . 46
27. Min. of Commerce & Inc‘ustry CHBS 42
28. Centrol Revenues CHBS . 41
29. Friends Central Govt. Employees CHBS 39
30. National CHBS { 37
31. Rishab Juin CHBS . 34
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32. Jain CHBS . . 32
. Min. of Scientific quqrch & C ml

33 Affairs CHBS . gbu 31
34. Jagriti Nagar CHBS F
35. Railway Board CHBS ar
36. Rastriyajan CHBS 16
37. Planning Commission CHBS

15




MINUTES
VIL Fifty-second Sitting

The Committee met on Tuesday, the 28th April, 1970 from 17 00
thours tc 17.45 hours.

, PRESENT
Shri K. Anbazhagan—Chairman.

MEMBERS
2. Shri Maharaj Singh Bharati
3. Shri Kanwar Lal Gupta
4. Shri Bhola Nath Master
5. Shri A. S. Saigal
6. Maulana Ishaq Sambhali
7. Shri A. T. Sarma
8 . Shrimati Savitri Shyam
SECRETARIAT
Shri M. C. Chawla—Deputy Secretary.
2. The Committee took up consideration of their draft Eighth
Report. After some discussion, the Committee adopted the Report

and decided to present it to the House on Wednesday the 28th
April, 1970.

3. The Committee also decided that the verbatim proceedings
of their sitting held on the 3rd April, 1970, when official witnesses
were examined in connection with the representations received
from various Cooperative House Building Societies re: allotment
of land in Shahdara Zone, should be printed and laid on the Table
of the House along with their Eighth Report.

4, The Committee authorised the Chairman, and in his absence,
Shri A. S. Saigal to present the Eighthi Report to the House and also
to lay the evidence on Wednesday, the 29th April, 1970.

The Committee then adiourned.
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APPENDIX I
B (Vide para 7 of Report)

Statement showing the position of assurances as on 28-3-1970

i) Assurances perlaining so the Third Lok Sabha

T No. of No. of No. of
assurances  Assurgnces  gssurances
Session referred to implemen-  outstanding
Committee ted
of Fourth
Lok Sabha
I 2 3 4
7th Session, 1964 . 4 3 1
8th Session, 1964 . . I I
oth Session, 1964 . 1 I
1oth Session, 1964 . . I I
11th Session, 1965 . 4 4
12th Session, 1965 . . 2 1 I
13th Session, 1965 . . 4 3 1
14th Session, 1966 . . 25 23 2
15th Session, 1966 . . . 20 19 I
16th Session, 1966 . 30 29 I
ToTAaL . . 92 8s 7
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(ii) Assurances perrainin? to

184

the Fourth Lok Sabha

No. of No. of No. of
Session assyrances  assurances  assurances.
called out implemen- outstanding
ted/dropped
1 2 3 4
18t Session, 1967 12§ 121 4
2nd Session, 1967 936 920 16
3rd Session, 1967 581 561 20
4th Session, 1968 1485 1313 172
sth Session, 1968 1136 956 180
6th Session, 1968 693 582 111
7th Session, 1969 1829 1199 630
8th Session, 1969 677 336 341
oth Session, 1969 642 146 496
ToTAL 8104 6134 1970




APPENDIX H
(Vide para 11 of Report)

Representation dt. 24-1-70 from the President, South Patel Nagar
House Owners Association, 36, Patel Roud (Sowth), New Delhi-8.

No. 123

Hon'ble $hri Gurdlial Singh Dhillon,

8peaker, Lok Sabha,

Patliaent House,

New Dethivd.

Sir,

SusJecT: —Vielation of assuTances given on the floor of Lok Sabhe
so displaced persons from West Pakistan on allotment
of land on a “ne profit no loss basis”,

It has been the declared gollcy of the Cehtral Government that
Plots of land andfor houses built thereon allotted to the Adtsplaced
persons from West Pakistan would be leated out oh “no profit no
1083 basis to Government”, the lessees becoming vwhers of the leas-
ed property on payment of actual costs thereof including the deve-
lopment charges for the land. This has been tonfirmed more than
once on the floor of your house by responsible ministers of the
Government of India as will be found from the following:—
(a) On 28th August, 1056 m written teply to uhstarred gues-
tion No. 1504 (e) of Shri Tek Chand (Col. 1813, Vol. VI-
Neé. 31 Tuesday), the late Shri J. K. Bhonsle, the then De-
puty Minister for Rehabilitation staved: —

e The understanding hes all along beenh that the
allottees could become the ewners of their houses on
payment of actual costs including the cost and deve-
lopment charges for the land........ ”

(b) On 12th September, 1956, in reply to starred question No.
2046 a & b of Shri Tek Chand (Col. 2595. Volume VI No.
43-Wednesday), Shri Mehr Chand Khanna, the then
Minister for Rehabilitation stated:—

“@)........ commitment was to recover only the actual
”

“M)........ we encouraged the refugees to become own-
ers of these houses and we started allotting the hous-
es to them on no profit no loss basis...... as far as
the government is concerned, it is not making" a
penny out of the particular transaction.........
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2) On 8th May, 1968, in reply to unstarred question No.
10165 (a) of Shri Babu Rao Patel, M.P. Shri D. R.
Chavan the .théh Deputy Minister for Rehabilitation
confirmed the basis of allotment as “no profit no loss.
to government” and stated that the allottees could
becéme the owners of their plots on payment to gov-
ernment of the actual costs and development charges
for the land.

While allottees are awaiting replies to their applications to the
Ministry of Rehabilitation for grant of ownership rights on pay-
ment of actual costs, the Land and Development Officer (Ministry
of Works, Housing and Supply), who looks after the administration
of the Rehabilitation Ministry’s Colonies in Delhi, has brought out
a pamphlet entitled “Information for the Guidance of Lease-hol-
ders” (WHS-42), which is a clear violation of the assurances of “no
profit no loss basis” of allotment. He has assigned fantastlcally high
values to the land in these colonies, for purposes of raising the
ground rent etc. It is known for a fact that the attention of the said
Land and Development Officer has been drawn by a number of
applicants to these assurances which he seems to have totally ignor-
ed. Such an action virtually amounts to a contempt of the T.ok
Sabha.

The Parliament being the highest tribunal in the country to
which the people look up for redress of their grievances on behalf
of my A-sociation I beg leave to request you as the custodian of
the people’s rights to prevail upon the government to honour its
assurances given in the Lok Sabha and convert the lease deeds of
the allottees into proper sale deeds -on realising the actual cost of ac-
quisition and development of the land.

The background of the refugees’ case is very well known to you
and it is, therefore, not necessary for me to dilate on it. For secur-
them this justice, some sixty thousand families will be deeply
grateful to you.

With highest respects,

Yours faithfully,
Dated 24th Jan. 1970.
Sd./- SITA RAM MULLICK,
President,
South Patel Nagar House Owners’ Assoczatmnh



- - T ¢"APPENDIX M~
(Vide para 11 of Report)
' LOK SABHA QUESTIONS

o 1. Starred Question No. 1504
(To be Answered on 28th August, 1956)

South Patel Nagar
*1504. SHRI TEK CHAND:
Will the Minister of Rehabilitation be pleased to state:

(a) whether it is a fact that some houses in South Patel Nagar
were constructed on the land area, which was very ‘low, due to the
existence of -pools, and brick kilns thus necessitating the increase
of the width and depth of foundations and thereby the cost;

(b) if so, how many such houses were constructed in such areas;
(c) whether house owners allotted houses with deeper founda-
tions, were informed that they would have to pay excessive cost for

such foundations, before actually giving them the possession there-
of;

(d) if so, whether copy of the same will Be supplied; and
(e) if not, the reasons why they were not so informed?

ANSWER

DEPUTY MINISTER OF REHABILITATION (SHRI J. K.
BHONSLE): '

(a) Yes.

(b) 36.

(c) to (e). It is not the practice to give specific information about
the price in regard to each house. The understanding has all along
been that the allottees could become the owners of their respective
houses on payment of the actual costs, including the cost and deve-
lopment charge for the land. In the case of these houses the allot-
tees had been informed that the deposit of Rs. 5,000 that had been
asked for, represented the approximate price of the house.
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A II Starred Question No. 2046. o
(To be answered on 12th September, 1956)
Houses for Dispiaced Persons
*2046. SHRI TEK CHAND:

Will the Minister of Rehabilitation be pleased to state:

(a) whether it is a fact that Government originally intended to
pool the ocst of the same type of lrouses for displaced persons, but
they were subsequently advised that this would not be legally cor-
rect as commitment was to recover only the actual cost; and

(b) if so, the date on whieh the revised decision was taken?
ANSWER i

MINISTER OF REHABILITATION (SHRI MEHR CHAND
KHANNA):

(8) Yes. Originally it was intended to pool the cost of a similar
type of houses in all the colohies in Delhi. Though this would not
have been strictly illegal, certain doubts were expressed about its
legality. It was, therefore, decided to tecover the average cost of
only those of houses which were constructed under the same sanc-
tion, ahd were of the same type.

(b) 25th September, 1953.
SHRI TEK CHAND:

Does the subsequent decision of the Government not to pool the
cost of the same type of houses amount to umlateral variation of
a completed contract?

SHRI MEHR CHAND KHANNA:
No, Sir.
SHRI TEK CHAND:

Has this varidation hot been effected after the acceptance by the
house-purchasers of the Government’s offer?

SHRI MEHR CHAND KHANNA:

May I take a minute to explain the position? We started build-
ing a large number of tenements in Delhi. I think the number of
units is about fifty thousand and out of them there may be eight
or ten thousand houses. In the initial stages we encouraged the
refugees to becomne owners of these houses and we started allotting
the houses to them on a no-profit, mo-loss basis. At that time, we
only knew the approximate cost because, as you know, the bills are
to be checked by the P.W.D., audited and so on. Then, we found,
on going through the acc¢ounts, that some refugees owed us money
while Government owed money to some. One of the ways of set-
tling this was that we took the same type of houses all over Delhi
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and pooled their prices; but then we were told that it would not
be correct. They said: “You gave a definite undertaking to a per-
son living in Patel Nagar, for instance, that you will be charging
the price of the House on a no-profit no loss basis. If while con-
structing houses in Kalkaji, the rates of contract had changed in
the meanwhile, it will be unfair to the refugee in Patel Nagar to
be asked to pay for the extra cost of the house.” So, what we did
was this; we took a particular Colony; we took a particular contract"
and on the basis of that whatever the approximate cost of the
house came, it was charged from the displaced person.

I may add that, as far as the Government is concerned it is not
making a penny out of this particular transaction.

SHRI TEK CHAND: Once the Government had thcught it advis-
able to reject the pool system regarding the five-hundred same type
of houses, did not the Government think it advisable to recover the

actual cost of each house, individually, rather than to lump them in
groups?

SHRI MEHAR CHAND KHANNA: I have just stated that no
decision was taken. We have built a very large number of houses
and we had to arrive at some kind of a fair and reasonable formula.
We looked into the different aspects of the matter. We were advised
by the Ministry of Law that we should only take a particular group

of houses falling under a particular contract. That is what we have
done.

SHRI TEK CHAND: May I put one more question, Sir?
MR. SPEAKER: No.
III. Unstarred Question No. 10165
(To be answered on 9th May, 1968)
Assurances given to Allottees of Plots of South Patel Nagar

10165. SHRI BABURAO PATEL: Will the Minister of LABOUR
AND REHABILITATION be pleased to state: August 1956
(a) whether an assurance Wwas given on the 23:,h uius allotted
on the floor of the House to displaced persons who We the own-
plots in South Patel Nagar that the allottees could becogemd deve-
ers of their respective plots on payment of actual cos
lopment charges for the land;
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(b) whether it is a fact that Government now seek to recover
from the allottees in South Patel Nagar the cost of land at current
market rates or in the alternative charge annual lease rental on
revised valuation at current market rate; and

(c) the reasons for this change in rehabilitation policy in spite
of Government’s assurances given on 12th September, 1956 in the
House that Government will deal with the allottees on no profits
no loss basis?

Answer

THE DEPUTY MINISTER IN THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITATION (SHRI D. R. CHAVAN):
(a) Yes.

(b) No, there has been no change in the position that the allot-
tees are required to pay only the actual costs and development
charges for the land. The basis of calculation of the annual lease
rental also remains unchanged.

(¢) Does not arise.



APPENDIX IV

(Vide para 13 of Report)
No. H.11012|1|70-LII

GOVERNMENT OF INDIA

MINISTRY OF HEALTH AND FAMILY PLANNING AND WORKS,
' HOUSING AND URBAN DEVELOPMENT

(DEPARTMENT OF W.H. & UD.)
New Delhi, dated March 31, 1970

SusJEcT: Representation from the President, South Patel Nagar
House Owners’ Association, New Delhi.

The undersigned is directed to refer to Lok Sabha Secretariat’s
Office Memorandum No. 12|5(1) |70-Q, dated February-2, 1970, and
to say that the Department of Rehabilitation, whose assurances have
been referred to in the representation of the South Patel Nagar
House-owners’ Association, have stated as follows:

(i) Question No. 1504 replied to on 28th August, 1956, related to
the cost of houses constructed by the Department of Rehabilitation
in South Patel Nagar to house displaced persons. Houses cons-
tructed by that Department were allotted to displaced persons on
the basis of actual cost of construction, the land under these houses
being on lease with the allottees of the houses. The allottees were
to pay 50 per cent. of the premium of the land, i.e., the actual cost
of acquisition and development, during 15 years of the lease, begin-
ning from the 6th year, along with 3 per cent. ground rent on the
premium for the first 20 years of the lease. In that Question, Shri
Tek Chand had asked the Minister for Rehabilitation to confirm
whether allottees of houses with deeper foundations had been
informed, before being given possession of the houses, that they
would have to pay excessive cost for such foundations. The Deputy
Minister for Rehabilitation had stated that allottees would have to
pay the actual cost of construction and the cost of land, etc., meaning
thereby that the allottees would pay the cost of land and the deve-
lopment expenditure; this did not mean that the usual terms, includ-
ing inter alia the requirement of paying the annual ground rent,
were dispensed with. There was no express or implied commitment
for the transfer of land on the free-hold basis.

101



192

' (ii) Question No. 2406, answered by the Minister for Rehabilita-
tion in the Lok Sabha on 12th September, 1956, also referred to the
recovery of the cost of construction of houses in South Patel Nagar.
It was confirmed again by the Minister for Rehabilitation that tie
cost of houses would be charged on a ‘no-profit-no-loss’ basis. This
statement did not imply that the land under the houses would be
transferred to the allottees of the houses on the ‘free-hold’ basis
afer payment of the cost of land with development charges. The
disposal of the houses is governed by the terms and cgnditions of the
lease announced earlier in 1949 and incorporated as Appendices XII

and XIII in the Displaced Persons (Compensation and Rehabilita-
tion) Rules, 1955.

(iii) On 9th May, 1968, the Deputy Minister for Rehabilitation
informed the Lok Sabha, in reply to Shri Baburao Patel’s Question
No. 10165, that the allottees of houses in South Patel Nagar had to
pay the actual cost of acquisition and development, etc.,, and the
ground rent as agreed upon initially. It was also confirmed that ihe
basis of calculation of the annual ground rent remained unchanged,
that is, ground rent would be charged in accordance with the terms
and conditions of the lease, initially agreed upon with the lessees.
There was no question of giving the ownership of the land to the
allottees on free-hold basis after payment'by them of the cost of
acquisition and development of the land.

2. It may be mentioned that the Department of Rehabilitation
had announced the terms and conditions of allotment of land on the
26th January, 1949 and the 26th June, 1949, and those persons who
had accepted the terms and conditions, were allotted houses in the
various Rehabilitation Colonies in Delhi|New Delhi, including South
Patel Nagar. One of the conditions announced was that the land
would be held on lease for 99 years. It will thus be seen that Gov-
ernment did not give any assurance to the allottees of the houses
in South Patel Nagar that full ownership rights on freehold land
would be transferred to them, on their paying the cost of acquisi-

tion and development of the land on which those houses had been
built.

3. As regards the pamphlet entitled “Information for the guidance
of lease-holders” (WHS-42), it may be stated that the said pamphlet
has been brought out to acquaint lessees with the various methods
and procedures which are beihng followed in the Land and Develop-
ment Office with regard to their various types of requgsts (spch as
permission for sale, mortgage, etc.). The rates mentioned in the
pamphlet are only for certain limited purposes, namely, the detel:-
mination of unearned increase at the time of sale|transfer and addi-
tional premium and additional ground rent for. permitung perma-
nent or temporary change of purposes and additional constructifgx.
These rates, or such other rates as Government may decide for o:
purpose, will also be made use of for revising the ground rent
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leases on Appendices XII and XIII after the expiry of 20 years.
These lease deeds specifically provide for the revision of ground rent
on the basis of the market value of land prevalent on the 1st April
of the 21st year. The revision of ground rent in accordance with the
lease terms does not, therefore, violate any assurance given to dis-

placed persons. And their request for the conversion of the lease
deeds into sale deeds cannot be accepted.

4, 20 copies of the said pamphlet are enclosed.
Sd./-

S. CHAUDHURI,
Director (Lands and Printing).

To

The Lok Sabha Secretariat (Shri M. C. Chawla) (30 copies)
New Delhi.

Copy forwarded, for information, to the:

1. Department of Rehabilitation, Min. of L.E. & R. Jaisalmer House.
New Delhi, with reference to their OM. No. 3(50) /Survey
CSC|70 dated the 30th March, 1970, and

2. 1&DO, New Delhi, with reference to his u.o. No. 5/1{70-CDN
dated 4.3.70.
Sd./-
S. CHAUDHUR],
Director (Lands and Printing).



APPENDIX V
(Vide para 14 of Report)
Representation from
MINISTRY OF COMMERCE AND INDUSTRY
COOPERATIVE HOUSE-BUILDING SOCIETY LIMITED

Tel.—376585
R C. GARG, Room No. 390, Udyog Bhavan,
Honorary Secretary. New Delhi-11.

18th January, 19M0.

The Hon’ble Chairman and Members,
The Committee on Government Assurances,
Lok Sabha, New Delhi.

Sir,

Government gave an assurance on the Floor of the House that
“only 15 cooperative house-building societies (Shahdra Zone) had
deposited the desired cost of land by the due date” and that “the
Government proposes to give priority for allotment of site to those
societies who had deposited the cost in, time.” The text of the Gov-
ernment assurance is contained in Appendix I attached.

2. Under the “Scheme for Large Scale Acquisition, Deyelopment
and 'Disposal of Land in Delhi”, which accorded preferential treat-
ment to the cooperative sector and allowed a number of concessions
such as the lower premium rate, a somewhat higher plot-area, etc.,
during 1964, a number of areas in Shahdra and West Delhi were
offered. On account of lack of preference for Shahdra, an induce-
ment of priority was given by the then Housing Commissioner, on the
basis of which an assurance was given to this Society of first posi-
tion in the priority list, and a list of 31 Societies was finalised for
allotment of land in Shahdra Zone E-8 and E-12.

3. During 1960, these Societies were asked to deposit the first
instalment of 50 per cent towards premium of land @ Rs. 8|- per sq.
yd. which would be treated as ‘securily’ for the due performance
by a Society of the terms of agreement. Paragraph 5 of this letter
(Appendix II) forthrightly stated that “if the payment is not made
by the prescribed date (i.e., 31st July, 1966) the case of the Society
for allotment of land will be closed”. With the grace period of 15
days (as the Administration delayed in issuing challans to the
Societies), only 2 Societies viz., (1) this Society and (2) Friends
Central Government CHBS completed payment in time, and the
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cases of the remaining societies were automatically closed, which
on reactivisation (through grant of extensions, etc.), would naturall;
be placed next to the aforesaid two Societies in the Priority List.
During 1968, the Delhi Administration called for payment by 10th
March, 1868, the second and the final instalment towards premium
of land, and this letter (Appendix III) categorically stated that
“failing which the offer of land would be treated as cancelled” and
that “it should be noted that no request for the deposit of premium
for further extension would be entertained.” With the usual grace
period of 15 days (i.e.,, by 25th March, 1968), only 13 Societies com-
pleted payment in time (and not 15 as stated in the aforesaid Gov-
ernment assurance), which of course included this Society and the
Friends Central Government CHBS. During June, 1968, the Delhi
Administration, having extended the date, asked for payment of the
unjustified and unwarranted zonal road contribution by 30th June,
1968, and stated: “you are therefore, requested to deposit the said
amounts immediately by 30th June, 1968, failing which the priority
will further be lowered down while allocating land.” (Appendix
IV). This clearly made the payment a decisive factor in deter-
mination of inter se priority, in confirmity with the Assurance given
in Parliament on 15th April, 1968. Even in respect of this contribu-
tion, though under protest, only 8 Societies (including this and the
Friends Central Government CHBS) completed payment in time.

4. In spite of the Government Assurance given in April 1968 by
the Minister for Health, Family Planning, Works, Housing and
Urban Development as well as the commitment of first priority
given to this Society and making timely payment as the categori-
cally decisive factor for priority in all the letters referred to in
para. 3 above, the Delhi Administration proceeded to make the
priority list on the basis of date of registration only, as can be.seen
from a reply (Appendix V) given to this Society. “The priority
for allocation of land is being determined on the basis of the respec-
tive dates of registration of the Societies, the oldest Society being
‘given the first priority” as also in the reply to part (e) of Unstarred
Question No. 7936 answered in September 1969, (Appendix VI).
THIS IS CLEARLY AN AFTER-THOUGHT ON ACCOUNT, OF
POLITICAL PRESSURES AND OTHER EXTRANEOUS CONSI-
DERATIONS, AND IS A CLEAR VIOLATION OF THE GOV-
ERNMENT ASSURANCE GIVEN ON THE FLOOR OF THE

HOUSE IN APRIL, 1968.

5. Not only this, the Administration has con;inued to add more
Societies to the original list of 31 from t_ime tp time, thereby affect.
ing adversely the position of this original list. For instance, the
Central Excise CHBS and the Defence Headquarters Civilian
Personnel CHBS were allotted land in Najafgarh'Road Area (Refer
Unstarred Question No. 475 answered in the Rajya Sabha on 26th
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November, 1968), and the latter Society was placed First in the list
merely on account of its earlier date of registration while it made
the payment only in 1969. Similarly, the Preet Nagar CHBS and
the Delhi School Teachers CHBS were also brought in Shahdra
-Zone with their staggeringly high requirements of 174 and 139
acres respectively. The former Society is neither Group II nor
Group IV Society, and, except a token payment of Rs. 7 lakhs, has
yet to make payment to the Delhi Administration, and, for a
membership of 1,000, which entitles it for about 83 acres only, an
allotment of 174 acres has been finalised. The latter Society has
_yet to put its house in order, as its management has been superseded
by the Administration for a number of irregularities. Both these
Societies account for 313 acres .as against the availability of 550
acres (or about 370 acres in the General Development Plan) in
Zone E-8 and E-12. The addition of new Societies, particularly
these two Societies with a demand for 313 acres, has been respon-
sible for the delay in allotment of land to the original 31 Societies,
by posing before the Administration the shortage of land vis-a-vis
the total requirements of all the SoOcieties.

¢. 1t will, therefore, be seen from the above that the action of
the Delhi Administration has been arbitrary, descriminatory, and,
by flouting the Government Assurance, would undermirne the pres-
tige and honour of this august Parliament. In accordance with the
Assurance and other factors of comsiderat.on, a correct priority list
is. attached as Appendix VII. For purposes of a-thorough consider-
ation, a detailed note on priority is :attached as Appendix VIII

7. This. Society and .others have represented to the Government
* for fulfilment of the Assurances given, but so far all in vain.
Apprehending that the Administration is fast going ahead now by
disturbing the correct priority list (Appendix VII), we are appro-
aching, as a last resort, this aygust Committee of Parliament to
look into the matter on an urgent basis, and, before undue politi-
-cal and. other pressures are brought to disturb the right balance
.and thus demoralise the thousands of members of these Societies,
".see .that .the Government Assurance is properly enforced and the
rights of the law-abiding claimants to priorty -are -protected.

rEncl: As above. Yours faithfully,
Sd/-
" New 'Delhi, the 18th January, 1970. R. C. GARG,

Hony. Secretary.



APPENDIX VI
(Vide para 14 of Report)

Group-wise Classification of Cooperative House Building Societies
in Delhi

The scheme of ‘large-scale .acquisition, development and disposal
of land in Delhi’ was approved by the Government of India on 2nd
May, 1961. 'The scheme embodied the breaking-up of cooperative

house building societies in Delhi into four categories which were as
follows: —

Category I—The house building cooperative societies in whose
favour notifications, either under section 4 or
under sections 4 and 6 both, of the Land Acqui-
sition ‘Act, 1894, had been issued before 13th
November, 1959 (i.e., the date of issue of the Delhi
{Administration’s general notification in respect of
34,070 acres of land);

Category II—The house building cooperative societies which
‘had themselves purchased land before 13th Novem-
ber, 1959, through private negotiations;

Category AI—The house building cooperative societies which
had been dispossessed of their land by acquisition
of 1100|1300 acres of land .regarding scheme of
‘general housing of the Ministry of Works, Housing
and Supply and execution of the Interim General
Plan respectively; and

Category IV—The house building cooperative societies which
have merely asked for acquisition|allotment of
land. This group has been further categorised
into two, viz.:—

(a) The societies which were registered before 13th
November, 1959; and

(b) The societies which were registered between 13th
November, 1959 and 2nd May, 1961.
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APPENDIX VII
(Vide para 16 of Report)
LOK SABHA QUESTION
Unstarred Question No. 7227
To be answered on the 15th April, 1968
' Co-operative House Building Societies in Delhi

7227. SHRI A. 8. SAIGAL:

Will the Minister of Health, Family Planning and Urban Deve-
lopment be pleased to state:

(a) whether Government have instructed the Co-operative
House Building Societies in Delhi to deposit the cost of land for the
Shahdra area;

(b) if so, what is the last date for depositing the cost;

(c) the number of such Societies who have deposited the desir-
ed amount by due date; and

(d) whether Government propose to give priority for allotment
of site"to those Societies who had deposited the cost in time?

ANSWER

SHRI B. S. MURTHY (DEPUTY MINISTER FOR HEALTH,
FAMILY PLANNING AND URBAN DEVELOPMENT): (a) Yes."

. ('b) The scheduled date for depoéiting the cost of land was 10th
March, 1968. ‘

(c) Fifteen.
(d) Yes. . i " e
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APPENDIX IX
(Vide para 20 of Report)
GOVERNMENT OF INDIA

MINISTRY OF HEALTH AND F.P. AND WORKS, HOUSING &
U.D. (DEPTT. OF WORKS, HOUSING & U.D.)

No. 7-1(8)/69-UD New Delhi, dated the 10th February, 1970
OFFICE MEMORANDUM
SussecT: Representation from the Ministry of Commerce and Indus-

try Cooperative House Building Society submitted to the
Committee on Government Assurances.

The undersigned is directed to refer to the Lok Sabha Secreta-
riat O.M. No. 12/5/70-Q dated the 30th January, 1970 on the subject
mentioned above and to forward a copy of a note containing the
comments of this Department on a representation from the Ministry
of Commerce and Industry Cooperative House Building Society sub-
mitted to the Committee on Government Assurances,

2. The receipt of the note may please be acknowledged.

Sd/- G. L. GUPTA,
Under Secy. to the Govt. of India.
To

The Lok Sabha Secretariat,

(Shri M. C. Chawla, Dy. Secretary),
Parliament House, New Delhi.

Comments of the Department of Works, Housing and Urban Develop-

ment on a representation made by the Ministry of Commerce and

Industry Cooperative House Building Society to the Committee on

Government Assurances regarding priority to be accorded to the
Society in the matter of allotment of land

The Ministry of Commerce and Industry Cooperative House Build-
ing Society had been offered ]and in the Shahdara area along with
49 other Cooperative House Building Societies subject to various
conditions which inter-alia included a condition that the Societies

would not be provided with municipal services for a period of 5 to
10 years.

2. An offer was made to the Cooperative Societies to pay the pre-
mium for the land in June, 1966 at the rate of Rs. 8 per sq. yard. The
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first instalment was to be paid by the 30th June, 1966 and the 2nd
instalment by the 30th November, 1966. At the time, the offer was
made to the societies, it was clearly indicated that lamd in the Shah-
dara area might be allotted to them in Zones E 8-12 and that the ex-

act allocation of sites would be made by the Lt. Governor, Delhi in
his absolute discretion.

3. Due to legal difficulties, which hindered early acquisition of
land, the Delhi Administration postponed the recovery of the 2nd
instalment of the land from the Cooperative House Building Socie-
ties. The Societies were asked to deposit the premium within a
month from the date of decision in the Court case on the Land Ac-

quisition (Amendment and Validation) Act and the due date fixed
was 10th March, 1968.

4, The Ministry of Commerce and Industry Cooperative House
Building Society was registered on 5.9.1960 and they were allotted 71
acres of land in the Shahdara area. Subsequently, the Land Allot-
ment Advisory Committee recommended that 15 per cent redur-
tion be made in the area of all societies including the one presently
under consideration. According to the date of registration, this
Society stands at No. 26 amongst 37 Societies which are to be allott-
ed land in the Shahdara area. No commitment has so far been made
to this society by the Delhi Administration that they would be given
first priority in the allocation of land. Such a commitment would
be patently irregular because it would amount to brushing aside the
claims of approximately 10,000 members of other cooperative socie-
ties which were registered earlier than the present one and whose

members have waited for a longer period of time for the allotment of
land.

5. It is true that in respect of part (d) of Lok Sabha Unstarred
Question No. 7227 on the 15th April, 1968 asking whether Govern-
ment proposed to give priority for allotment of site to those societies
who had deposited the cost in time, the then Deputy Minister for
Health, Family Planning and Urban Development gave a reply in the
affirmative. This was.based on the policy contemplated at that time.

6. Subsequently, however, the Land Allotment Advisory Com-
mittee recommended that the priority in respect of allotment of land
to Cooperative Societies in Delhi should be determined in the order
of the respective dates of registration. This principle had been fol-
lowed while finalising the general development plans of Group 1V
Cooperative Societies of Rohtak Road area and Pritampura area.

7. What Government propose to do, is not a definite commitment
that it would definitely be done. There are several com@eraﬁom
which have to be weighed between the stage of oons?deratxon to the
stage of final decision. There, was, therefore, no deﬁr_ute commltmgnt
to the Ministry of Commerce and Industry Cooperative House Build-
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ing Society or for that matter to any other society that the date of
payment will be the only criterion in fixing the priority for allotment
of land. It will be too much to expect that the seniority in the mat-
ter of registration would be brushed aside summarily.

8. The entire matter has now been considered by the Lt. Governor,
Delhi. Considering the fact that the basic policy of allocation of
priorities is seniority in terms of registration, and the fact that some
societies in the Shahdara area have delayed payment inordinately,
he has decided that inter-se priorities for allotment would be made
on the basis of weightage in favour of the date of registration against
that of the date of payment of premium for land in the ratio of 2:1.

9. The General Development Plan of the Shahdara area is under
preparation and the exact sites for allotment to each society will be
known shortly. The plan will then be circulated to the societies and
their comments thereon will be given due consideration before fina-
lising the plan.



APPENDIX X

(Vide para 22 of Report)
MOST IMMEDIATE

THE FRIENDS CENTRAL GOVERNMENT EMPLOYEES CO-OPE-
RATIVE HOUSE BUILDING SOCIETY LTD.

Ref. No....... 10, Babar Place,
New Delhi 11th Feb., 1870

To
The Hon’ble Chairman and Members,
The Committee on Government Assurances,
Lok Sabha, New Delhi.

SusJEcTs: Govt. Assurance given in reply to Unstarred Question No.
7227 answered in Lok Sabha on 15th April, 1968 by the Dy.
Minister for Health, Family Planning and Urban Develop-
ment—Implementation of.

Sir,
Through the above-quoted reply, the Deputy Minister gave an
Assurance that “Priority for allotment of site to the Coop. House

Bldg. Societies in the Shahdara Area, Delhi, will be given to these
societies according to the date of payment by such societies”.

2. In this connection, the Hony. Secretary of the Ministry of
Commerce & Industry Coop. House Bldg. Society Ltd., New Delhi,
has already submitted a detailed representation to your august Com-
mittee requesting that the Government be made to implement the
Government Assurance mentioned above.

3. This society and the above-mentioned society were the only two
societies who made (i) the payment of First instalment in July, 1966
In time, (ii) the payment of second instalment in early 1968 in time
and (iii) the payment of third instalment, i.e. zonal roads, in time.
As would be seen in Encls, II, IIT, IV, the Government had made it
very clear that if payments were not made in time, the cases of the
defaulting societies shall be closed. Hence, these societies only de-
serve Priority who were disciplined and made payments within the
prescribed dates.

4. It is painful under certain pressures, political or otherwise,
efforts are being made by officials to ignore the above mentioned Gov-
ernment Assurance and adopt a novel, unjust and arbitrary criterion
for according Priority and that is, according to them the date of Re-
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gistration of each Society. Besides being grossly violative of the
Government Assurance, such an intended method of the officials is
bad and against natural justice for the following reasons: —

(a) Registration of societies is relevant only as far as the en-
titlement of a society to be considered for allotment of
land by the government in the Shahdara area, Delhi.

(b) The eligible Registered co-op. house bldg. societies were
asked to deposit the premium of land, First instalment, i.e.
50 per cent of the cost of land, by 31-7-1966, with a definite
threat that the cases of defaulters shall be closed.

The only reasonable and natural criterion for determin-
ing the priority among the societies can be the payment
within the prescribed date.

(¢) The first group who can claim priority is who paid First,
Second and Third Instalment (zonal roads), all within
the Prescribed dates; then will come the 2nd group who
defaulted in First instalment but paid 2nd and 3rd instal-
ments in time; and then will come the 3rd group who paid
the entire amount by 30-6-1968 (Pl. refer to Annexure IV.
of the Representation of the Commerce & Industry So-
ciety). Other defaulting societies will come next.

(d) Denying Priority to the societies who paid the amounts
within due dates as law-abiding citizens would mean open
encouragement to law-breakers and a shock to the loyal
citizens.

(e) By giving Priority according to dates of registration would
mean bringing the Defence Hq. Civilian Personnel Coop.
H/B Society to No. 1 though they paid 1st instalment on
13-12-68 and the 2nd instalment on 6-1-1969 and have not
paid the 3rd instalment at all till today. Whereas the
petitioner society paid the 1st instalment in July, 1968.

(f) The fact is that though the members of the defaulting so-
cieties got membership in the societies which were regis-
tered as far back as 1952, they had either no money to pay
or were not serious buyers of land at the appropriate time.

() The authorities are trying to bring such societies at the
top in Priority who were offered land in Najafgarh area or
at least not in the Shahdara area but have been purposely
and intentionally ushered in this area in 1969 or such so-
cieties like Preet Nagar society etc. who were never con-
sidered for the Shahdara area. The inclusion of such so-
cieties in this area by the authorities is most arbitrary, un-
just and act of high-handedness, calculably done to create
heart-burning in the loyal and law-abiding citizens of the
country who paid the cost of land in time.



20§

5. Sir, this society pray to your august Committee that as sub-
mitted in the representation of the Industry & Commerce Society,
steps may kindly be taken to ensure that the Government abides by
the Government Assurance mentioned above and accords Priority ac-
cording to date of payment only taking into consideration separately
the payment of First, Second and Third Instalments within the pres-
cribed dates. According to this only logical, fair and just formula,
your petitioner society comes at No. 2 in the Priority and the Gov-
ernment should be made to safeguard this status of the society.

The date of registration of a society can be taken into account
only while fixing inter se seniority among those societies. Firstly,
who paid 1st, 2nd and 3rd instalments in time; secondly, among those
who defaulted in 1st but paid 2nd and 3rd within due dates. Thirdly
among those who paid the entire amount by 30-6-68, and lastly,
among those who paid subsequently.

It is, therefore, prayed that directions may kindly be issued by
the Committee to the Government to implement the Government
Assurance and issue the Priority List as mentioned in para 4 above
and hand over possession of the land accordingly at the earliest. The
members of this society are all Central Government Employees and
their hard earned money is blocked with the Government since 1966,
without having been paid any interest on such huge amounts so far.

Yours faithfully,
Sd/-

President.

870 LS—14,



APPENDIX XI
(Vide para 22 of Report)

Copy of letter No. F.13(47)/70-1&B dated 11th March, 1970 from Delhi
Administration, Land and Building. Department

The Henorary Secretary,
Cooperative House Building Society Ltd.

Sir,

With reference to the request of your Society for the allotment of
land’ under the “Scheme of Large Secale Acquisition, Development,
and Disposal of Land in Delhi and correspondence resting with this
Administration’s letter No. F.3(3) /69-1&B dated 7th June, 1960, I
am directed to enclose herewith a copy of the General Development
Plan of the Delhi East Zone Shahdara Area (Zene E-8 to E-12). The
Plan shows the proposed allocation of land to the various Societies
including your Society. It is clarified that the Plan is subject to ad~
justments and modifications which may be necessitated by the Zonal
Plan, Road pattern requirement, acquisition problems, adjustment of
pre-1867 unauthorised colonies and such changes in priority/policy
whieh may be considered necessary. You are requested to convey
your acceptanee of the proposed allotment by 31-3-1970. In case of
failore to communicate your acceptance by the said date, it would
be presumed that the proposed allocation is acceptable to you.

2. Alletment as shown in the enclosed Plan has been made in ac-
cordance with the inter se priority of the Societies which has been
fixed by giving weightage to the date of registration and to the date
of payment. of premium in the ratio 2:1. This has been recommend-
ed by the Land Allotment Advisory Committee. Payment of 75
per cent. of the second instalment of premium has been taken as
acceptable for the purpose of calculation of the date of payment, If,
however, the Society wishes to make any representation on the cal-
culation of the date of payment, they may kindly do so immediately.

3. In the enclosed Plan, the areas have been reduced by 15 per
cent. uniformly in respect of every Society, which has been allotted
land in Shahadara area. Such reduction became necessary on ac-
count of the fact that the total requirement of the cooperative so-
cieties was much in excess of the total land available for allotmnent.
This decision has been taken in consultation with the Land Allotment
Advisory Committee.

4. It might also be mentioned that expeditious disposal of acqui-
sition proceedings has been taken up, although in some cases land
proposed to be allotted has not yet been finally acquired.

Yours faithfully,
. Sd/- R. S. MATHUR,
Assistant Housing Commissioner (I)
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APPENDIX XH
(Vide para 23 of Report)
Representation from

THE RAILWAY BOARD EMPLOYEE'S CO-OPERATIVE HOUS-
ING SOCIETY LTD.
Ref. No. 67-Land

Rail Bhavan,
To New Delhij 16-3-70
The Chairman,
Assurances Committee,
Lok Sabha.
Sir,

The undersigned has been directed to bring to your kind notice
the decision of Delhi Administration (Land & Dev. Department) con-
tained in their letter No. F. 13(47) /70-1&B dated 9-3-1970. Your
attention is particularly invited to the enclosed map which has been
received by this Society as an enclosure to the said letter.

2, A study of this map would reveal that the decision of the
Delhi Administration does not fulfil the assurance given by the
Minister for Health, Family Planning, Works, Housing and Supply &
Urban Development in reply to Unstarred Question No. 7227 on 15th
April, 1968. List showing the names of 15 societies which paid the
land premium in time and which was placed on th'e Table of the
Rajya Sabha in reply to Question No. 475 of 26-11-68 is also enc.:losed.
The matter is being brought to your notice for necessary actnox} as
it violates the assurances given by the Minister and thereby deprives
the right of thousands of member who paid the money in time ir;
the hope that they will be given priority in the selection of sites o
their choice. Yours faithfully,

Sd/- PANCHAM LAL,

Honorary Secretary.

(Enclosure to Appendiz No. XII) ' .
e names of Group-IV Societies which paid the
ment of land prior to 10-3-1968.

In Shahdara Area.

Statement showing th
premium for allot

S. No. Name of the Cooperative House Building _S_oc_le;t’zeaw_ -

1. Comptroller & Auditor General Officers Co-operative House
Building Society.

2. Friends Central Government Employees C.

2¢7

HB.S.



3. New Rajdhani C.H.B.S.

4. Sham CHBS.

5. Jagriti Nagar C.H.B.S.

. Gujarat C.H.B.S.

. Delhi Northern Accounts C.H.B.S.

. Hargobind C.H.B.S.

. The Railway Board Employees C.H.B.S.
10. Delhi Officers C.H.B.S.

11. Parya Ganj Jama Masjid Teachers C.H.B.S.
12. Panjatani C.H.B.S.

13. Shreed C.HB.S.

14. Bhatnagar C.H.B.S.

15. American Embassy Indian Employees C.H.B.S.

(=B~ I B -



APPENDIX X1
(Vide para 23 of Report)
Representation from
THE MINIS OF COMMERCE & INDUSTRY
CO-OPERATIVE HOUSE BUILDING SOCIETY LIMITED
Registered No, 2132

R. C. GARG,
Honorary Secretary Udjg gl‘:m?:x?
Maulana Azad Road.
New Delhi-11,

Dated: 13-3-70,

The Hon’ble Chairman,
The Committee on Government Assurances,
Lok Sabha, New Delhi.

Sir,

On 18th January, 1970, this Society Approached your goodself for
breach of Government Assurance given on the Floor of the House on
15th April, 1968. The matter has since been pursued by this august
Committee of Parliament as Memorandum No. 7.

2. While the matter is under active consideration of this Cpmmit-
tee of sovereign parliament of India, the Delhi Admims'tratwn l}as
continued to proceed with the course of action, whiclg is in violation
of the Assurance given to the Parliament that priority will be
worked out on the basis of timely payment of the various calls for
money and Assurances given in accordance with the.st'ated terms
and conditions of the various letters issued to t.he Sogxetles. ' It 1l:as
been brought to our notice today that the Delhi Administration a:
prepared a General Development Plan, .allocatec'i s'ites thelx('e:;n ’t
respect of each Society in accordance with a priority wor et :l:le
on the questioned basis and has circulated the same am:;ugs7 S
Societies vide Delhi Administration’s letter No. F. 13( ;!tte- "
dated the 11th March, 1970 (copy enclosed)" f.]though tl;:e 'edizez'
dated 11-3-70 and marked “Registgred A|D”|“Without ; 3]: e
some defaulting Societies have again l_)een person;lly 9: led ls,am e
Assistant Housing Commissioner (Shri R. S. Mathur i  the same
manner as the Delhi Administration dl‘d gt the time o gur oo
request on 25-2-70, to consult these §oc1et1es to zgro;e the  List
and the Plan on a representative basis; and have 1:1 . ;lllan roday
a letter as well as a copy of the General Developme:

(i.e. 13th March, 1970) by asking them to sign for receipt of the
same as on 11th March, 1970.
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3. Apprehending such course of action at an earlier stage, I had
approached your goodself on 25th February, 1970, to direct the Min-
istry of Works, Housing & Urban Development and the Delhi
Administration to refrain from taking any step whatsoever in this
connection until this august. Committee of Parliament has taken a
final decision in the matter. As you were busy at that time in pre-
paration of your speech for the discussion in Parliament on Presi-
dent’s :address, I was not able to see you. However, when I met
the Joint Secretary (Shri P. Prabhakar Rao) in the Department of
Works, Housing & Urban Development, I was informed that the
Ministry had asked the Delhi Administration not to proceed with
this .course of mction which is patently prejudicial to a Parliamen-
tary Committee. Inspite of the above information as well as the
request ‘made to your goodself on 25th February, 1870, the Delhi
Administration -has still chosen to take recourse to such an un-
desirable and prejudicial course of action.

4. In view of the abowe situation which warrants an immediate
action, I am to request your Honour that the Ministry of Works,
Housing and Urban Development and the Delhi Administration
should be directed to retrace the steps already taken that is by
issuing emother letter to the Societies ocancelling the earlier one
antil further communication was sent to them in this connection
after ‘the matter hms been duly settled by this august Committee
and to refrain the Administration from taking any further prejudi-
cial .step in this regard.

Thanking you,

Yours faithfully,

Sd|- R. C. GARG
Honorery Secretary.



APPENDIX XIV
(Vide para 35 of Report)
Representation from
THE MINISTRY OF COMMERCE & INDUSTRY

CO-OPERATIVE HOUSE BUILDING SOCIETY LIMITED
(REGISTERED NO. 2132)

Tel: 376585
R. C. GARG R. No. 390.
Honorary Secretary Udyog Bhavan,
Maulana Azad Road,
New Delhi-11.
21st April, 1970.
To
The Deputy Secretary
to Government of India,
(Question Branch),
Lok Sabha Secretariat,
NEW DELHI.
(Kind Attention: Shri M. C. Chawla)
Sir,

We write to thank you for your letter No. 12/5||70-Q dated 17th
April, 1970, and are grateful to note that the Committee on Govern-
ment Assurances has already considered all the points raised by our
Society and that there was, therefore, no need for any oral hearing
on our part.

2. In this connection, we further request you to take note of the
following point. While applying a uniform cut of 15 per cent in the
finalised allotments of cooperative house building Societies, the
Delhi Administration has not done so on a uniform basis. For
instance, in the case of Railway Board Society, the finalised allot-
ment of 91 acres (as can be verified from the Administration’s reply
to Unstarred Question No. 7936 dated 28th April, 1969, where details
regarding the areas allotted and different dates of payment in res-
pect of each Society was given, and as can also be confirmed from
the total amount paid on the basis of 91 acres) has'been 'reducedthto
84 acres (as in the enclosed copy of the G.D.P. cidculated by the
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Administration to all the Societies), which works out to only 7%
per cent instead of 15 per cent as in other cases. Similarly, while
making original allotments on the basis of membership, and there-
after finalising the same, the Administration has acted differentially
and discriminately, as can be seen from the statement attached.

3. We will be grateful if you will kindly tdke note of this
discriminatory treatment.

Thanking you,
Yours faithfully,

Sd/- R. C. GARG,
Honorary Secretary.



APPENDIX XV
(Vide para 44 of Report)

No. F. J. G)|(D) Dated 30-3-1970.
From Dr. A: Sinha,

Convenor,
Manak Bhawan, Bahadur Shah Zafar Marg,
New Delhi (Telephone No. 273611,/292),

Tu.
The Chairman, x
Lard Allotment Advisory Committee,
Dethi Admn. Delhi.

Sir,

We the undersigned representatives of the six cooperative House
Building societies submit as under: —

(I) That the cases of allotment of land to our soeieties were
closed at one stage by the Delhi Admn, arbitrarily and
unilaterally. As soon as the societies came to know about
this, representations were made to the Authorities who
were kind enough to reconsider their arbitrery decision.
On the 21st March, 1968 the Delhi Admn. vide their letter
No. 15 (274) |60-L&B demanded the premium on land
which was paid by us within the prescribed period.
However they had mentioned in the last para of their
above-letter that the priority of land: would be considered
after allotment of land to other societies' who had paid
the premium. This provision was resenmted by us as it
was discriminatory and unjust.

(2) Now the Dethi Admn. vide thetr letter No. F. 13(47)|70-
L&B. dated .9-3-1970 (a copy enclosed) have atlottad land
to some Coop: House Building societies i the East Zone,
Shahdara Area (Zones E-8 to 12).

3. But our six societies have not been allotted amy land in this
zone.

4. This action of ignoring us from the allotment of land in the
East Zone, Shahdara Area is grossly disoriminatory as
in terms of the principles of allotment finalised by the
Land Allotment Advisory Committee vide their Circular
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No. F. 13(4) |70-L&B dated 9-3-1970, weightage to the
date of registration and to the date of payment of premium
in the ratio 2:1 is to be given while deciding the interse
priority of allotment of the various cooperative societies.
If this principle is adopted we the undermentioned
societies get priority for allotment over many other socie-
ties (as is apparent from the enclosed list). This action
of not allotting land to our societies in dis-regard of the
accepted principle is discriminatory and unjust. '

(5) (a) We also submit that the principle listed by the Land
Advisory Committee is grossly unjust in as much as it has
insisted upon the date of payment of 75 per cent premium
as the “date of payment” for determining the allotment
priority.  This is obvious from the fact that all the
societies including our six societies were never asked for
payment at ohe and the same time. Our six societies were
asked to pay only after 21st March, 1969. We cannot there-
fore be discriminated for an arbitrary act of not demanding
payment earlier by the Delhi Administration.

(b) Our six societies were asked to make the entire payment
in lump sum and the same was made within the pres-
cribed period. Therefore our cases should be given

priority over those cases which had made payments only
in instalments.

(c) We feel that for the purpose of calculation of the “date
of payment” for determining the interse priority of socie-
ties for allotment of land, the order mentioned below
should be followed:—

(i) Those societies which have paid the full amount of
premium on land to the Delhi Admn. within the pres-
cribed period.

(ii) Those societies which have paid 75 per cent of premium
on land to the Delhi Admn. in instalments.

(d) The Delhi Admn. should furnish all the facts regarding
the dates of registration and the dates of payments in
case of all the cooperative societies.

(e) Before the actual allotment of land in the East Zone Shah-
dara Area is made, the Delhi Admn. should publish the
names of all such societies to whom the allotment is made
and suitable notices be given for filing objections by other
societies. ’

(6) We therefore pray that the proposed allotment of land
to the societies in East Zone, Shahdara Area (Zone E-8 to
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E-12) be stayed and our societies be given allotment of
land in accordance with the principles finalised by the
Land Allotment Advisory Committee vide Delhi Admn.
L&B Circular No. 13(4)|70-L&B dated 9-3-70, and also
keeping in view the above points made by us.

Thanking you in anticipation and hoping for an early reply.

Yours faithfully,

1. Sd|- Indian Standard Institution CHBS, Manak Bhawan,
New Delhi.

2. Sd|- Srestha CHBS, AGCR Office L.P. Estate, New Delhi.

3. Sd|- Maulana Azad CHBS, 2070, Kacha Kasimgan, Mohalla,
Delhi.

4. Sd|- C.S.I.R. CHBS, Kidwai Marg, New Delhi.
5. Sd|- Vira CHBS, 6-Jangpura-B, New Delhi.

6. Sd|- New Asokha CHBS, 34-Municipal Flats, Kamla Nagar,
Delhi.

Copy forwarded to the Secretary, Delhi Administration (L&B),
Vikas Bhawan, New Delhi.

Sd|- Convenor.

GMGIPND—LSI—870 (E) LS—18-8-70—180.
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